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sion, I am not concerned with and we
are not concerned with 1t, At least we
have to go to Chandigarh and meet
there, I am strongly advocating this
because we have little time now to
discuss these economic and administ-
rative problems of the State in Parlia-
ment. But, in a Consultative Commit-
tee meeting, we can have much time
and we can discuss in detail also the
problems and we have also to con-
tribute something beneficial to the
State in a positive manner.

With these words, Sir, I would like
to conclude my speech. Before con-
cluding, I would like to repeat what
I said in the beginning of my speech
regarding the accord arrived at bet-
weepn the Government and the Akali
leadership. There may be some 1~
servations about this accord in the
neighbouring States and some
grievances also might be there, But,
in the name of those grievances and
reservations, nothing should be don»
to vitiate the atmosphre now prevail-
ing. All should help in strengthening
the unity and integrity of the country
and the interests of the country and
1 do hope that everyone will co-
operate in this. Thank you, Sir.

ANNOUNCEMENT RE. STATEMENT
BY HOME MINISTER ON THE
TRAGIC DEATH OF SHRI
LALIT MAKEN

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Before I call
the next speaker, T would like to in-
form the Members that the honour-
able Home Minister will make a suo
motu gtatement on the tragic death of
Shri Lalit Maken at 5.00 P.M. {oday
in the House,

THE PUNJAB APPROPRIATION
BILL, 1985—contd.

THE VICE-CHATRMAN (SHRI R.
RAMAKRISHNAN): Now Mr. Sultan
Singh.
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SHRI ALADI ARUNA alias V.
ARUNACHALAM (Tamil Nadu): Mr
Vice-Chairman, Sir, at the outsct. an
behalf on Anna D.M.K., I whole-
heartedly thank our hon. Prime Min-
ister and Shri Longowal for having
come to sign an accord regarding the
problem of Punjab on the 24th July.
The accord reached between our hon.
Prime Minister and the leader of the
Akali Dal has been enthusiastically
welcomed by all the people, No doubt
it ig a historic achievement. The
statesmanship and fortitude and cour-
age shown by Sant Longowal and
diplomacy, dedication and dexterit«
by which our hon, Prime Minister act-

‘ed, hgs destroyed the barrier of reli-

gious fanaticism and lifted the
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uncertainty of clouds and ammothly
paved the way for sirengtihening the
unity, integrity angd solidarity of tie
vsuntry. Most of the political leaders
irrespective of their political affinity
Liave hailed this memorandum of sel-
tlement without any reservation, Our
hon. Chiet Minister, Dr. M. G. R.
hag welcomed this accord by saying
that 1t is a golden chapter in our his-
tory. The hon. Chief Minister of
Haryana and the hon. Chief Minister
of Rajasthan have jostled themselves
i1 weleomuing thig agrecment.  Even
t: 0. gh the Chief Minister of Rajsthan
has expressed hig displeasure regard-
ing clauce 9 of the agreement, he has
smcercly welcomed the acctord ag a
victory of the peaceful people of
Punjab. Sir, the support with accla-
inations and appreciation among the
Sikhs abroad ia al<o notable. The
€ikh Forum of United Kingdom has
hailed this agreement. Mr. Prithi Pal
Singh, Secretary of the Sikh Forum
i1 the United Slates has statedq m his
statement: ‘“The Sikhs abroad lend
their support to Sant Longowal who
had been able to pursue the Govern-
ment {o concede all the just demands
of the Punjabis, especially the Sikhs.”
Sir. similarly the President of the
Akali Dal in Britain, Mr, Cheema,
has expressed his happiness for the
outcome of these tatks. The violent
form of controversy and virulent flow
of misunderstanding between saeri-
ficiay Sikhs and :1cred Tindu, hos
been put to an end. The political tur-
moil which was ravaging for the
past five years in Punjab has lost its
teeth. Sani Longowal has gtated cor-
rectly that the period of confrontation
is over. We are fully satisfied with
the package.

Sir, T am not hiding the fact that
there is some opposition to this pact.
No accord is free frum defects. No
accord is free from crilicism. It will
not satisfy everybody. Imperfection is
an inherent character of the human
behaviour. Sir, the extremists, as
usual, have disapproved of this accord,
Some of the political leaders in Har-
yana, Punjab and TRajasthan are

[1 AUG.
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opposing this accord—the 1l-point
programme, To remove their appre--
hensions, our hon. Prime Minister, as
far as the people of Rajasthan are
concelned, has assured them that pro-
per protection will be given to them
with regard to distribution of waters.
As far ag ihe people of Haryana are
concerned, he has gssured them that
the new capital will pe better than
Chandigarh. Blow hot is over; blow
cold has begun. Tranquility and
peace begin to bloom. Now the time
ix ripe for the Installation of a proper
Government in Punjab. Since October
6, 1983, Punjab hag been placed under
President’s rule and the period is go-
ing to expire on 6th October, 1985, un

less the Constitution is amended, it
is imposdble to extend President’s
rule gfter 6th October. 1985. Further
extension of the President’s rule is
neither desirable nor warranted. Sir,
President rule is not the panacea fo
solving the State problems. Placing
amy State, under any circumstances,
under the national Government is a
clear violation of democratic princi-
ples and it is anti-federal. No demo-
cratic Constitution of any European
country hag the baneful clause of
placing a Siate under the national
Government, Unfortunately, the foun-

ding fathers of our Constitution who
strongly opposed this emergency
clause during the British regime,

either wittingly or unwittingly, incor-
porated thi; dangerous clause in our
Constitution. Since its inception,
this clause has been tlotally misused
for the party in power at the Centre.
Therefore, there is no justificatior
either in point of law or point of fact
to continue the President’s rule m
Punjab, 1 earnestly requast the Go-
vernment to make earlier arrange-
mentg to conduct elections before 6th
October, 1985.

I am fortunate in getting the oppor-
tunity tp speak on Appropriation Bill
on Punjab. But it is unfortunate
for the people of Punjab, because I
do not know their internal problems;
I do not krow their grievances: T do
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chalam]
not know their administrative difficul-
ties. Only the concerned MLAs are
the competenl people to deal with
those problemg effectively and enthu-
+izg ‘cally. Therefore, earlier elet-
tions are necessary fo- the welfare
of the people of Punjab.

Sir, I an piecased to note that even
though Punjab was under President’s
rule for Lhc past 2 years, its achieve-
ment in agriculture is remarkable.
Production of fnodgrains hag increas-
ed from 147.77 lakh tonmes to 161.27
lakh tonnes. There is an increase of
9.1 per cent, With regard to achieve-
ment on the 20 point programme, I
am pleased to see thal there has been
a 100 per cent guccess in 11 items,
like the scheme of IRDP, IREP. Em-
ployment Guarantee Scheme and
land distribution, ctc. Sir, the Gov-
ernment has spent nearly Rs. 50
crores for giving bonyg to farmers.
1 disagree with the rate of bonus of
Rs. 3 per quintal of paddy and Rs.
5 per quintal of wheat. The amount
je very meagre and insufficient, This
should be enhanced to Rs. 10 per
quinta] on paddy and wheat. But in
this context, I would like to say that
you are giving bonus to farmers in
Punjab bul you are not allowing the
Governmenl of Tamii Nadu to give
bonus to farmers. In 1983-84, our Go-
vermment gave Rs. 35 per quintal to
farmers. It wag strongly opposed by
the Centre as well as the Regerve
Bank of India. The Reserve Bank of
India threatened our Government say-
ing that if the Tamij Nadu Govern-
ment continues such bonus, risk ho-
nus, to the farmers, the credit facili-
ties extended by the Reserve Bank
of Indig will be withdrawn. I do not
know why you are following this dis-
criminatory policy. ,At least, here-
afterwards, the Central Government
should al'low the Tamil Nadu Gov-
ernment to give bonus to the farmers,

With these wards, I conclude my
speech

SHRI KHUSHWANT SINGH (Nomi
.nated); Mr. Vice-Chairman, 8ir, I
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have had the dubious distinction, al-
though a nominateq Mcember for the
last three years, of having gpposed
every single measure on the Punjab
proposed by the Government that
wag debated 1n this House. I do still
maintain {nag 1y wag @ sequence of
blunders, not commitied only by the
Janata Party before them, but by
the Congres: Party itself. But I have
now, fur the first time, greal pleasure
in supporting this measure without
a1y reservallong whatsoever, except
for a few minor pomty which I will
make T do so because of the drama-
tic change which took place i the
Punjab scenario on the evening of
Wednesday, the 24th July. I think
we will all agree that the clouds that
had hovered over Punjab have lifted
that we are, ip fact, seeing light at the
end of the tunnel, and this three year
old, long, nightmare hag ended. For
this, T wouid like to felicitate the
Prime Minister gnd his advisers, the
Governor of Punjab and Sani Longo
wal. They have shown foresight
wisdom, cGurage and above all com-
mitment to the unity and integrity
of the country and its Constitution.
Sir, T am z humble writer of the his-
tory of the Sikhs. You zentlemen
have, in fact, made history. I do not
thnik there has been any event since
independence which deserves to be
recorded in golden letters more than
this one. I hgd in my moment of
enthusiasm, blurted out to the Prime
Minister that for this, he deserves
Bharat Ratna. I am not in a position
to award Bharat Ratna. But 1 think
this is the occasion when the entire
nation should feel grateful tg this
young man for having saved the
country from the brink of an abyes.

What remains to be done its '
the implementation of thig accord. We
should bear in ming that in its imple-
mentation, we should not be unfair °
to the peovle of Haryana and Rajas-
than, our neighbours, I have heen told
by many members particularly my
friend, Mr. Mohunta, who has cer-
tain reservations and other Members
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vour the Punjab and the Sikhg at the
expense of Iaryana and Rajasthan.
Let me assure thern that if there
is any injustice done to Haryana or
Rajasthan, it would be people like
me, both as a Punjabi, a Sikh and as
an Indian, who would oppose it; we
wil] gee that nothing ig done which
will creete ill-will between the people
ot the Punjab and ils neighbcuring
States. I (hink, it will be gcnerally
agreed that thig accord has been uni-
versally acclaimtq by all  people.
Among the Skhs, only a small luna-
tic fringe has raised its voice in oppo-
sition, and I am sorry to say, among
the Opoosition, a few nit-picking po-
aticians will pick on small points to
deng iae uaiversal geeluim which this
aciord deserves. What does it matter
whethey Rajiv Gandhi signg thig ac-
cord ag Prime Minister or as Rajiv
Gandhi. He signed it is as an Indian to
save the (uwniry from the disagter
that was almost facing it. [ mn
glad, re did 0, Whiat we have to do
is fo go forward and to make sure
that nothing vitiates the atmosphere
in the Punjab and in the rest cof the
couniry?

I have just two point; to make
on the accord and the Budget First
iz, the amount of money allocated for
the police. I do not think this is ade-
guate because, Mr. Vice-Chairman, you
will appreciate that the major prob-
lem of Punjab now and the one
which constantly threatens to vitiate
the whole thing is the existence of
terrorism. It is in numbers but their
capacity for mischief is infinite and
we have seen how successively, every
time situation appears to be on the
mond, some act of violence takes
place to prolong and recreate that at-
mosphere of suspition and  distrust.
[t is most important that {he heads off
the polire should be further streng-
thened, Above all, we have found
that our intelligence has been woe-
fully inadequate. We have never been
able to forestall when and who are

the people who are going to do these
acte. vt e AR
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Secondly, I see in the Budgei pro-
visions provision for an election.
have

Many members of the House
expressed their opinion that sooner
the elections took place in Punjab
the better. 1 disagree. I puc¢ {1y all

Members to reconsider  tual
opinion. Let me tell you why.
Iy is inevilable that i{ eiuc-

tionsg take place in Punjab, candidates
will hark back on what eventg took
place in the lasi three years. Can you
visualise the Akali party, whether it
is the Baba Joginder Singh group
or the Longowal-Tohra-Badal group,
going to the people an not asking for
voteg without referring to incidents
like ine Blue Star, the killings
and massacre of the Sikhs in towns
of Northern India? What will be the
impact of {hat kind of propaganda in
Punjab? Would it be right then that
this new eupboria that has come with
the accord should be fouled by pro-
paganda carried out by pariisans on
that basis? And it is that basis—Sar-
dar Darbara Singh will bear me out—
that if there is clection in Punjab,
that will be the main platform on
which the powerui Akali Party will
fight election, with & hope 1o win I
think they should be prevented from
raising tha issues which have already
fouled the almosphere in the country
I think it would be my humble sug-
gestion for all Members of this house
to consider that elections should await
the implementation of th2 azcord.
Once all the details of the accord have
been gone through, transfer of Chun--
digarh gettlement of boundary disput-
es, setting up o: the River Waterg Tri-
bunal and perhaps its decision. build-
ing of the link canal, we will be in a
better position and in better frame of
mind to go back to the people and say
give your approval to the accurd and
vote for whatever party you want,
Ang let the Gods favour you and
Punjab get back on the road of pros-
perity. ) -

Thank you.
SHRI PAWAN KUMAR BANSAL
(Punjab): Mr. Vice-Chairman, Sir, °
during the last two years, ever since -
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the promulgation of the President’s
rule in Punjab gn 6ih October, 1983,
whenever this House qjscussed any
legislative matter which fell strictly
within the jurisdiction of the State
Legislative Assembly, every Member
speaking in this House expressed the
fond hope that this be the last time
that this House discussed any matter
which, as I have said, would fall with-
in the Jjurisdiction of the State Ass-
embly. However, the things in Punjab
continued to  deteriorate and we
know what price we have fo pay in
terms of life and property besides the
shattering blow that it gave to the
forces of national unity and national
pride. Once  again, today when we
take up this Punjab  Appropriation
(No, 3) Bill, 1985, for discussion here,
after the historic accord on Punjab last
week between the Prime Minister and
the Akali Dal Chief, Sant Longowal
we can genuinely hope that this
would really be the last occasion
when Parliament legislateg upon the
matters that actually fall within the
domain of the State Assembly,

As I have said, we would hope that
this would pe the last time when we
discuss legislative matltery conceming
Punjab, yet 1 lend my support in ac-
tual fact to what Mr. Khushwant
Singh hag said that ag far as the
question of elections in Punjab is
concerned, thig has to he viewed in a
wider perspective of the things to en-
sure that any declaration of elections
at this moment does not give a get-
back or retard the process of norma-
lisation of the situaticn in Punjab.

The accord, which hag put to end
a period of confrontation, a period
during which the economy of Punjab
suffered seriously and the welfare of
the Punjabis was a major casualty,
is the result of political sagacity and
statesmanship of ouy Prime Minister,
Mr. Rajiv Gandhi, and the courage
exhibited by Sant Longowal in the
tace of extremists’ threats and intran-
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sigence to break with the past and
begin a new chapter in the history of
The State. The untold sorrow  ind
misery which the people of Pun-
jab suffered during the last three
yeanrs of uncertainty and political tur-
moil and the ensuing law and order
problem are too wellknown to all of
us to be repeated here. Suffice it to
say that being a strategic border
State, the Punjab problem became a
national problem. It can indeed be
termed as the worst«crisis that the
country has faced ever gince the dawn
of Independence. It has taken the
life of our beloved Prime Minister,
Shrimati Indira Gandhi, who shed
her blood for upholding the wunily
and integrity of the country and it
had it; repercussions in other parts
of the country, where mad people let
looge their communal frenzy by col-
lecting in mobs and setting fire to
property and taking a heavy toll of
human life and property. All the
vietims were those innocent people
who had nothing to do with p»ohties.
but were just content 1o live the life
of an ordinary citizen of the country.
In these circumstanceg we found our-
selves in dark alley and noting the
posture adopted by the Akalis, none
could even imagine as {0 what could be
the possible solution that would return
normal Iife to the strife-torn State of
Punjab and put its once vibrant but
now badly mauled economy on the
rails again. With despair writ large
on their faces, the people had resign-
ed to their fate and therc were some
unfortunate cases of transfer of popu-
lation as well, But the Prime Minis-
ter, committed to unity and integrity
of the country, committed to accord-
ing top priority to the Punjab prob-
lem and finding a solution thereto
within the framework of the Consti-
tution of India and undeterreq by
profound personal tragedy and all the
gory events that rocked the country,
did not rest for a while but continued
hig efforts with missionary zeal, with
devotion and single-mindedness, His
sincerely convinced even the irrecon-
cilableg among the Akalis, The result



217 The Punjeb Appro-
priation
was the singing of the accord on
Puajab which was spontaneously hail-
ed by every body and even by the
fr:endly forces outside ihe couniry,

Sri, if the Punjab problem, as I
said earlier, was the worst crisis since
Independence, the Punjab accord can
safely be said to be the happiest event
the country has witnessed in the last
ten years and we have every reason
to be optimistic about it. The feeling
of despair and even distrust that had
seeped 1into Punjabi psyche as a result
of the varioug events that took place
in the country and the State during
the last three years will now ebb and
give way to that of hope and expec-
tation. True to its unique quality of
resilience, Punjab, forgetting the past
as a pad dream, would now once
again strive to march ahead in vari-
ous fields of national life.

Sir, the annual outlay of the State
for the last three years has been
stagnant at Rs. 440 crores. Taking
into account the minimum 'rise of
prices because of the steep inflalion,
T can legitimately say that, in fact,
{here has been an ominous decline
in the Plan outlay for the State of
Punjab and some steps have to be
urgently taken to 'salvage its eldp-
nomy Punjab. as we all know, has
been the largest contfiributor to the
national food kitty It has come up
to the expectations of the country in
all the developmental programmes
and in all the programmes visualized
and dYipulated under Ithe 20-point
programme. Whether it concerns the
provision of elementary education or
whether it concerns the supply of
potable water or the dlearance of
slums, Punjab has always exceeded
the targets. But some how, Sir, be-
cause of the situation that the State
haz tn face, a situation which was not
the making of the Punjab but was the
jesult of the various unhappy o /2nts
that werc forced on the State of
Punjab, the developmental work,
despite the tremendous progress made
in the various fields, had ;uffered
heavily. As we have been saying on
carlier occasions, the Punjap problem
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was not the praoblem of the State of
Punjap alone; it was a national pro-
blem  During the time of war, whe-
ther it be in the west in Punjab or
in the east, the country has always
acted as a solid block, as a solid unit
to defend the borders, to defend the
frontiers of the country. And what
we saw in Punjap during the last
thrce years was a war. a war of a
much complex nature. It was a war
not fought physically on the frontiers
but it was a war wrich was the result
of an insidious conspiracy hatched at
the instigation of hostile forces out-
side the country and, if I tmay say
so, such a wayr is still move difficult
war to fight. In such circumstances,
the Punjabis do expedt that other
people in the country would again
rise to the occasion as they do in
times of actual war and adopt the
attitude which Mr. Aladi Aruna as
well as Mr. Sultan Singh adopted *o
urge on behalf of Punjab.

We, Punjabis. whether it be the
Government of Punjab or it be the
representatives of Punjab in Parlia-
ment, have been taking up the vari-
ous demands of Punjab from time to
time. We do note. with a sensa of
gratitude, that the Prime Minister
ordercd expeditioug comgletion of
the Thien dam and alsp decided to
set up an integral coach factory in
the State of Punjab, which would,
provide employment to a really large
number of people, But the problems
of Punjab being unprecedented in
dimension, I think these good ges-
tures would not wholly sdrve the
purpose of solving the socio-economie
problems of Punjab. Because, permit
me to say, Sir, on certain fronts we
feel being discriminateg against. wit-
tingly or unwittingly. Take. for in-
stance, the powcr front The Punjah
farmer has been doing his best and
contributing his might to feed the
country. But his state of affairs. his
personal state of affairs, is quite piti-
able. For the farm. he does not have
enough power to 'run his tubewells.
The Punjab industrialist being as
enterprising as the farmer, dees not
have enough energy to run the wheels
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of his machines. Though in the Sixth
. Plan Punjab exceeded its target of
production in the field of energy, our
demand being much more than what
we have been able to produce we
do look forward to the Centre for
nothing more than our own allocated
quota under the formula of distribu-
tion of power from Central projects,
_The share of Punjab from the Cen-
iral project ig of Bairasul and Sing-
rauli comes to 12.5 per cent, but the
actual supply that we have been
getting is very meagre, just 10 per
cent of what is permissible, whereas,
on the other hand, UP  and Delhi
.have been drawing more than iwice
the quota fixed for them as a result
of which, the total short supply that
Punjabh has got during the last three
years from the Central projects is to
the tune of 12,000 million units, And
this time I would urge upon the hon.
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Minister to give an assurance
in this House that steps would
be initiated to see that the

‘backlog, the shortage, that hag been
caused to Punjab on this front, would
be made good and that in fulure
Punjap would be supplied its due
share of power so that, inspite of all
its trials and tribulagions. Punjab
overcomes its difficulties; Punjab
proves once again that here is a Slate
which, inspite of the difficulties, in-
spite of the pulls and pressures, comes
up to the expectations of the couniry-
men and acts as a peréennial guard
of the western border.

Sir. there are various projects
which the State of Punjab undertook
in the last few years. It is indeed
rematrkable of the State of Punjab,
I may say, that we have channelised
various sources available to us to set
Up many mini hydel projects and that
we have endeavoured to harness the
entire hydel energy available in Pun-
jab. For the Seventh Plan the State
of Punjab hag submitted to the Plan-
ning Commission an ambitious plan
to gendrate 1212 mw of electricity,
and for that the requirement the
outlav, jis to the tune of Ra. 2,500
erores both for power generation and
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strengthening the ‘transmission sys-
tem. I would urge upon the Central
Govenment to consider it sympathe-
tically and sanction the sam=.

As 1 said earlier, the case of Punjab
is not to be treated like the case of
any other State in the matter of allo-
cation of funds, Punjab, as you all
know, has had to pay a heavy price
for maintaining peace and unity and
integrity of the country. Over the last
foy years the expenditure on police
has risen manifold and that, as I said,
is for maintaining the unity of the
country and not for just maintaining
law and order in any particular State
or a part of a State. And the amount
that we have been spending on such
accounts should definitely be made
good by the Central Government.

Sir, lastly, come to one point.
That is regarding water. All through
these years we have been fighting
for water. But now because of the
unprecedented flash floods in the
State, a time has come for us to fight
against fury of water. The damage
that these floods last fortnighi caused
to Punjab has been unprececdeated.
Large areas in the district of Jullund-
ur, Kapurihala and Hoshiarpur have
submerged in water. I feel the loss
we may not be really able o assess
and calculate, at the moment, that
hag been caused to the farmers and
tc the industrialists, IL is time the
Cenlral Government immediately
ames to sur assistance and provides

an interim assislance of minimum
Rs. 65 crores to overcome such a
tragedy that the peopla of Punjab

have had to face. Besides this, it js
imperative that a fresh inspection of
crops is ordered; the payment of
lang revenue and the various forms
of taxes is deferred for the time be-
ing so that the difficulties faced by
the people of Punjab gre not really
compounded; and instead a feeling, a
sense of confidence is instilled in the
minds of the Punjabis that the
countrymen are always anxious do
see that Punjab prospers as evetr he-
fore, ;

2
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With these words, I suppori the
present Bill. But once again [ would
request the Honourable Minister that
either on his own or after discussion
with the Honourable Mijnister for
Energy, he gives us a definite assur-
ance in thig House that every effort
would be made to ensure that the
due share of Punjab in the power
generated  through *he  central
projects is made available to Punjab
and also keeping in view the fact that
during the Seventh Plan the genera-
lion of power ig going to be further
substantially increased, the share that
would further accrue to the State of
Punjab would be given by direct con-
rections and  not through present
intermediate systems so ag to avoid
¢honces of piracy. Thank you.

SHRI M. S. GURUPADASWAMY.
(Karnataka): Mr. Vice-Chairman.
Sir, for the last three or four years the
isrue of Punjab dominateg our deli-
berationg in Parliament. Tt dominated
the press. It also dominateq the
media. I do not think, in my recent
wemory I have come acrosg any issue
wnich has pervaded the thinking of
our people so much as Punjab has.
Tris period witnesseq many happen-
ings in Punjab. There have been wvio-
lence, killings, a tale of pain and
suffering for the people of Punjab and
¢lzo others. These three years were
vi-tually dark days for Punjab.

'The Vice-Chairman (Shri Santosh
Kumar Sahu) in the Chair.

1 am happy, after going through this
agonv, paid ang tragedy, there is an
accord at last between the Govern-
nuent of India and the Akalj Teader-
ship. On this, T would like to say
one thing that there wag no escape
Lut <o reach an accorg and to reach
this accord. Now some friends have
expressed some mis-givingg about
this accord and even questioned (ke
Frime Minister signing this accord
with Longowal. I do not look at this
accord from a technical angle. Per-
haps. technically. it may be correct.
The Prime Minister signing an accord
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with the leader of a party ig really
not right. It is not normal. But let
us not forget the situation confront-
g us was unprecedented, unique,
never in the history of India, we wit-
nessed such a predicament. I think,
there was no escape but to sign this
accord for the Prime Minister. If
any one of ys would have been in hig
position, he would have done the same
thing, but the only thing I feel is:
this coulq have been reached much
earlier even in the year 1933. The
talked about
in 1983 among the leaders of the
opposition. the government and the
Akalis. The same terms were discus-
sed and the Home Minister, at that
time, had gaid, almost the accord had
been reached except for certani minor
details. So, it pains me to say that
why we allowed this lapse of time.
this agony to continue for such a long
lime? Why our statesmanship failed
in 19832 Why our wisdom. sagacity
failed in 1983? Why the Government
dragged its feet? During thig period,
several ugly things happened. Many
people died. There wag tension bet-
ween communities. The fraternity
that wag there in Punjab wags broken,
devasiated and threatencd, Peace was
marred. harmony wag destroyed. Why
this wag allowed? 1 think we failed
as political leaders tp reach an ac-
cord of this type in time which could
have been done three years back.
That is my sadness. that is my Worry.
I feel there wag no alternative for the
Prime Minister but t6 sign the ac-
corg and to find fault with that on
technica] grounds, I +*hink, ig not
justifiable, to say the least. Let us
keep ourselves away from this narrow
angle, narrow consideration. Look
at the accorg in totality. The most
important element in the accord, ac-
cording to me, is the emphasig it lays
on the preservation of the unity and
integrity of the country. That is the
core of the accord to which all are
committed—the Akaliz are committed.
the Government is committed, we are
all committed. Ang there is a refe-
rence to the Indian Constifution. The
Akali leadership has. through the ac-
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- cord, agreed to stand by the Constitu-
tion. That is most important.

We are all having our own wiews
“on the Centre-State relationship. I,
for one, stang for a strong Centre
and strong Siates. I believe that a
strong federation must have strong
units and also a strong Centre. By
weakening the Centre, the federation
will become weak. And also by
weakening the States. the units, even
then, we will be making the federa-
tion weak. Therefore. I believe that
a strong Centre and strong States
will make for a strong federation and
will ensure a healthy federal polity.
On this we can have genuine diffe-
" rences. So_ while reaching the ac-
cord, the matter of Centre-State re-
lationship is being referred to the
‘Sarkaria Commission. Let il look into
that aspect thoroughly. We will
" consider the Sarkaria Commission re-
port when it comes out. I agree with
my friend here that the accordg will-
not be unfair to anybody in itg work-
ing, ang after its implementation.
‘There have been doubtg and misgiv-
- ings raised in Haryana, in Rajasthan,
and there appears to be some ground
for suspicion ang doubt. They have
their own feelings. Perhaps it would
have been better if the Prime Minister
had taken *hem intp confidence be-
fore signing the accord. I do not
know whether he haq taken them
into confidence at all. My informa-
‘tion is that he did not @nsult the
Governments of Haryana and” Rajas-
‘than before signing the accord with

the Akalis.

SHRI PARVATHANENI UPEN-
DRA: He sent Mr Shiv Shanker to
Rajasthan.

SHRI M. S. GURUPADASWAMY:
He sent him, but he couldg have dis-
cussed himself with the Governmentg
there,

SHR! SULTAN SINGH: In both pla-
ces, there is a Congress Government
and he is the leader of the Congress
Parly.
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SHRI V. GOPALSAMY (Tamil
Nadu): It ig not a matter of the

Congress Party.

SHRI M. S. GURUPADASWAMY:
It is not a matter of the party here.
I @in not speaking as a party-man. I
am not speaking as a member of the
Janaty Party on thig issue. I feel
tha{ the Prime Minister would have
done better if he hag consulted the
Governments of Rajasthan ang Har-
yana before signmng 1{his agrecment
with Longowal.

Sir. still Punjab ig not out of the
woods. It is not free from trouble.
Rumblings are there. Unrest ig still
there. After the signing of the ac-
cord, every day we are hearing *hat
there are clashes and hurling of char-
ges between different groups among
the Akalis. That may vitiate the
atmosphere. I feel strongly that this
is the time when “here has got to be
an atmosphere for reconciliation. A

proper and conducive atmosphere
has got to be created so that
clections may be held in Pun-
jab., Please remember. Punjab is
under President’s rule {for long.
Really, it ig not President’s rule. We

have been witnessing an army rule.
We have got to draw a curtain to this
kind of a thing. I hope and trust
thig accord will draw a curtain to the
dark days. the ugly situation. the
tragedy, the trauma the travail,
through which Punjab passed. But
when we see the reports in the news-
papers. our mind gets disturbed over
continuing unrest. We really want
reconciliation between the communi-
ties, between the groups. between the
parties and various sectiong there.
There has got to be a forging of the
pcople so that the accord can be
implemented soon and elections may
be held to pave the way for a popu-
lar Government. I believe during
these three-four yearg the greatest
damage has been done ‘o the demo-
cratic institutiong in Punjab. The
stability of democratic institution phas
been destroyed; if not destroyed, it
has heen very much affected. threat-
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ened, and challenged. Punjab is a
border State, 3 very important State.
We cannot afford the luxury of un-
rest, witnessing unrest, in Punjab.
Therefore, when we see such rumbl-
ings in the press even now after the
accord is signed, we feel perturbed
in our mind as to what happened to
us. I feel the accord is good in the
circumstances. In the circumstances
which obtain today there can be no
other arrangement except this 3¢co7d.
I fcel this way genuinely. If there are
differonces about the minor things in
the accord, about the details in the
accord, I think, if there js understand-
ing and good-will on all sides. these
can be sorted out, these can be resol-
ved. When the accord itself has been
signed. I don’t think other small things
will become insurmountable. I feel
a major hurdle, a major obstacle, has
been overcome, an understanding has
been reached. If there are minor
differences. they could be resolved
by discussion, by talks. by negotia-
tions. These should not come in the
way of implementing the accord.
these should not thwart the accord,
the main issueg contained in the ac-
cord. I think every section of the
House should see to it that thig agree-
ment is implemented ag early as pos-
sible, as smoothly as possible. For
that the right kind of atmosphere,
the right kind of mood. has to be
createg in Punjab. What happened
yesterday in Delhj is very shocking
indeed. If such thingg are repeated.
I am afraid people will become un-
nerved. Therefore, it is the duty of
Parliament. the political parties and
the Government to see tha* the public
morale, their confidence. is not shaken.
What is required today is to create a
psychology whereby we can bring
different  communities together. If
tlhiere are separatists, extremists they
hove to be isolated. For that all of
us have to endeavour to see that such
elements are really isolated. Isolat-
ing them requireg that they have to
be identified first. Yesterday a fel-
low Member of Parliament wag shot
dead. Three people were seen. They
were on the scooter.. In broag day-
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light the shooting took place. And
yet nobody could chase and catch
them. There were cars everywhere.
other wehicles too. I do not know
what happened to the police and the
police vans. Such things are Kappen-
ing even today. There is not even one
instance when such killings had taken
place in day-time, the culprits were
caught by the police. What has hap-
pened to the morale of the police and
the police machinery? This is ano-
ther problem which has got to be
thought of and considered in all seri-
ousness, Stme time back, Sir, the Po-
lice Commission made a number of re-
commendations, very valuable recom-
mendations. let alone implement them,
Today, the police machinery. the law
and order machinery. in all the States,
including the Centre, is in a despica-
ble State. There is np moraiity, there
is no morale. no confidence, no effi-
ciency, no honesty, in the police force
today in  1he country. The police
force has been used politically, for
nefarious purposes. and the police
force ig full of people who were once
upon g time anti-socia] elements, How
can these peoplé deal with the anti-
social elements? I know about the
recruitment which js going on in var-
jous States. People whi were once
anti-social are recruited to the police
force now. But the point is—this
was raised in the morning—that again
and again we are inviting the army to
deal with the law and order situation.
The army is not meant for keeping
law and order, for main%aining peace
and stability and they are not trained
for that purpose. But. in so many
States. the army ig being utilised for
discharging the duties and responsibi-

lities of the police force (Time
bell rings ). This is the most
disturbing phenomenon in India.

Nowhere in the world, where demo-
cratic institutions operate. where
democratic systems function, the
army is being recklessly useq fo keep
peace and order as it is done in India;
nowhere else. This, I think......

SHRI DARBARA SINGH: But
there are only armies which rule
there,
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SHRI M. S. GURUPADASWAMY:

You did not understand what 1 said

-~

- <

Nowhere in the world, where demo-
cratic

institutions operate, where
democracy functions, is the army
being utiised recklessy for keeping
law and order as it is done in India.
Thig is what I said. I think we
should hang our heads in gshame he-
cause it has got menacing conseéquen-
ceg for the future. May 1.- therefore.
Sir, ask the Government to think de
novo about the law and order situa-
tion in the country and the kind of
machinery that we have got to create
ang the reforms that are needed for
moderniging the police force and
equipping them with proper machi-
nery and giving them adequate faci-
lities to function independently, im-
partially and effectively.

Sir, with these words, I would like
to conclude and, in the end, I would
Jike to say: Let Punjab live peace-
fully; let there be peace and harmony.
goodwill and understanding hetween
communities there; let the accord be
implemented as quickly as possible;
let there be elections, early elections,
in Punjab; let there be a democratic
Government; let the separatists and
the extremists who are there still be
identified: let them be isolated and
dealt with; ang let us all pray that
Punjab will again not be an issue
that would be debated in Parliament.
Thank you, Sir.

THE VICE-CHAIRMAN
SANTOSII KUMAR SAHU):
Shri Vikal.
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Now,
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FT HAAT AT |

¥T R A qTAT gE o9« fud
oWl 7 3@ 4T faar T ug wew
u% gsFad w0 7AW §, Q@ §
ai gaddla &, a1 @1 ag weqa-
FO § I ¥ G 9T 1 qAGH GO
w%e | ot wgg F Ay
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F A ¥ qEg@ @A AfEm
fargmaraE WA W@y § A
FNFAT F1 g F@T W@A &
adr awd @ arfedt v famm @
fogn & 3 FA9 UFT A@ET F
fag & fasr 3y faum a5 €
AU A F gAM §9 F5 AR
9% & 1 § gusdm ¥ A 7w &7
SFAr IAFT GUIA KT & 1 wh
FIT FET WHC WY FE qRoT ar
T OTW OFT SRAT SEST FUEAT
FUfT FAF W TW FT AAQ agd
gifrae & o = wft & wg fow
T F OF sg o7 3 9T FE w4
amr 2, W@ fadwr &w &

w g oar Wiy Adr o A &
gar gd &L =g ifeu wd W
AET gu1 g, qF WA AT TW IA
il ST TF gl AT 3 UE T
1 AAT TU I FT AT & awar
3, 3@ AM T AT W WA A
2 owg w0 A R R A 2
gft g Ar FE A owar fFoww
# gy ar § war o gfera e
F &9 W oAT war | W@ WOy
qFl H SERD AVEAT A A
qaw Y gAFr wwe fw qsa et
el MW &G IE §, ST FI IR
a77 &G Mgy, gIwr g @
g Aifgy | wEr AW I FEr
f& =©g wad &7 BaaT W
ag AgT AYWT AT, GT A faa
ﬁ%l@?ﬁﬁf%ﬂ: araarwws
fear 1% WA widl & @14 g@Q
qrar ST WA, mur g1 at e
1 faemq &7 T AW @37 a1 Y

g AIFT | ZET STH FEO HA
CERI (UG (I CA R i 1

¥ T3t 7, wgwir fawEl @ Fdt
AT g 1. ., ()

TG WEd GHAT W A AT
q, RO TAX AR AT GAGA AEY
TG | K IFRT ST aa“v Fgm
gz nwim fgm w1 awA | & w7 a2
wr ar & fga #witr g & Fﬁﬂ
TgaaEw 3 AR @l & fag
qfgg §1 & dTo To dro #r FHAT
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¥ mr a1, ¢ fAwee § gamEr
qi€ a4 § | s3w fawma g fw
EAH1 38T 9T A Y ferd €1 gER
JaTE gAY wgr R godn
WEAL 7 Sad g 6T | Al el
g Y gamE Wkt & fowred
gAT | g ST WIE swEdw w
SR B LRI £ A O
T AT ¥ IR USO =B BW
grr # AT ¥ F omr oW,
qifafas & § w0 WMo, § feev ¥
T5 Ad | G H gFEl ¥ §wr
Tel qAT & 1 TG W Ag &
st 1Y g5y ¥ F SUT F M AR
A FE T T AT AUy ST
gaaia feg s ag usg e
F gFewe T O Iw Wi v
AUFAT T | WGAT FIA a1 F+l¥ of
g 78 WY §, T 3w # « fagw
T Y AT ax w18 frard garet
&Y @r | qw F famw § ooEN
21T qurarA faar @1 2w &1 fqaw
A% FW T gt & 1 Tufag
WIHT FT AgAq, AR SATAETY

ZHWT W AT AT AT F AR AT
2

Fw AW 94T @ Bie AR
TATAT FT1 AFC GITeqra T A7
amy § | Hadew gfe & g
ar ®1§ Wik, 1S W AG & ool
TWET WIS 7 Iy AR A a@
TFEET 7 FX W & | F mdw
FET @l wEd ¥ 5 ousdw
ofec ¥, Jw F fg@ H, #OA BT
WE FAET FY ATFT A AT TEHAT
A wEed ¥ fow FH FE W
afaza #¢ 1 S¥ wee & fag
afeer oo, S aww 2o &Y
wFal & fag oft afeets #3010 =@
fae & feg = asftg wdr St AR
ARt S F &9 ¥ AT JwHET
o, 9E% faq ST g E )
=T @ T & ST FA FH qE
¥ E, WY Fr oa<w@ ;T 8§
AT oY ¥ 9 gar T g
& g1 fogem ag W SwE &
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aa & TS wiE ar qurd F qrg
&1 F it ofedt & Jamat &y
W, fa=ir =o% a7 goar g9gT
fear &, sy off gew & aurd ¥
g AR wmw Fwr g f& osd
SHRR 1 Wow T K wgwwar
qIeT R :

o g7 gwe  (fagre) o wdem
T dIW gl 9919 F 9C qX 989
FCW R g Il ag § fw
e d9g ¥ 32 iAW 9ew S

TUT Wl ST F &9 W OST gAsAYEr
g & TwEr qewfT ¥ oaEe a%
WE I g AR g mdl o
SY 7g FAHIGT TWiE & aweg o
PN 8 IHE @wad F7q € AR
gumy g € ¥ ag ewaAnT agd %
qF 1 Gueay IqeAd &1 TE oY, Iq
g FA F fqum H OF W ¥ew
gom 1 w1 et & oWy & gee
ferg oR faai & @19 ¥ wadg Tw@0
O AT | OF T ¥ Wi
¥ Fo TIEET AT TS AT, wgwry ¥
FH o W A | 5E gRHAET WR-
LT HIX GATE FT AT IS
¥ weg WgEaNT | QW AT uEn
WX gEear 97 S @ed qiE
T 9T S¥ g ¥ & fewr ¥
wez fwemy + Sfws @ sweAlY &
TR ¥ 9w g A€ Fe ¥ fr
qety ¥ wena: agl &6 € WA
g fadl & fadedr z&f & @w
W F T T@d gw oW @)
e ¥ owen fog a1 & W

)
gfayr wiel 7 Hedr ™
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F1 fraw € @ § afsw W
fros @dk gy wifgl | g@ aww
F qI7 O AW WAT T &
graRT ae™ "7 giamr #
gfamom ¥ @@ X da I Iw
FSAT T AT TAIT T 9 FTAH
Jor & 1 gMT aww wg ¥ fa
TS MT gfanor #v, ST IAHT
qAHT AT AT § IH T ®T H AE
I Aifgy faew ome &7, gO
a3, WANT 3 | afew 3T THEATH
F gaam ¥ 97 wifegsdt adar
nferare w@T Ifgr o zwF o
3G it ggar afed 1+ el T
7z % o T® IAAAT FT INA FY
wfaw §1 @ &, F5 ddgaw F
IUT &Y wifow g @ & afEe
2 fa gwiwar A S &

. INTTY F W W OHAT I HGEAT

1 g9 7 Safers & wr 2 osudH
qig wT WA M gafadr gl
98T A% AR g gy wg E fa
gonm s e & oA oguR
wré § ag 3@ faaur ¥ A1 Gwr waw
a7 semn  fogg «1% geEar &Y
AT AT | A¥Iew 43, fowd
T 73 | TF gL @wa ag WY
fe @ HigFT D T AR
qF0 @ ¥ AV @ wwg o fgge
T fagl & a7 § o a 92
gguTe W ST 9r | gafg
qigwEaEr 48 Igq ¥ f5 woa @+t
F g fgegwl w1 faql # Are
¥ g0q &1 77§ W o AvereTias
&ny @y feafy datra ¥ wee< qa7 @€

CF ufer fegdl Wk fedl F

g ¥ ot g fadt ¥ ofagfes
g AT ATESTL FT qrEAr o
IqET 4 L AT § OFF TG T
7T AW AL I ATATT AT AT
agt 70 W1 gATY rEf, @vo dve
e AT T AT F A0 gare we
7@t £ doa F o fgrgnt w0 T faad
F 17 T AT I I T G, 9rE-
T IF, UFA @ AR fRdy qeg w7

| @refaE AT AT SR 9@t g

g TF 1 uF gE q¥ IEey ad
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awerT foefT & 1 3 wAw ¥y oY
g fa gw wwEly ¥ Sy W
1 owg A wfyw w2z fwen

Uy qre K oz@ d@Ew W R
¥ Arger g far s ww W ¥
RN g AT § W AT g
& R o g gar arew qut g ?
T gum g § fat YT w7 My
qAATH HAT F daT § AT FHT
Tfge I Seifers g
quty ® e g, g9 fewr o I
FIq I51A1 TfgQ | T F 7@
yifas wyeqre T ¥ O K&y
fourdl & ddg @R wrar sufwr §)
Ay ST 98 & o doa F e
fareft o1 wwz 8, faoelt A gl
frafae a8 & | zod fogeEl &
qigEr & 1IN gy AT ey
3y ogwdt 31 9 & AW FT AT
¥z ¥ far ww wEfEw oqiFE F AT-
qAT AFT AT AT ATET 1 H HTE
¥ 73 =g fir g9 foar ¥ fa=re
¥ | faqeft & T F Forz ¥ 9ra-
grd WY 2T & faar g 1 & g
fa aom FY 37 fam ¥ TH aw
I wrfge ) o Ew oF 41 F
T & A 3037 TZH qEAN
gar 91 | AT gAY dg«T fower
30 aaf ¥ qrfeearw o @ & 4
IF I FT FEFAIT g G @
oot Fale @ w@r ¥
¥ gearT ¥ wgm fe fiv ST oA
wreafrda qo &@ # faar ¥
fzq 35T Ffge )

zan dg-grg § 7g WY wgAT
T fr dwy § o FOd @
g o ow A 9T T3 TN AT
TTIAT AFT F AGFAT wAAT Wit
# qfy & fau s & xg oy
¥ g, @g g § S gom
T ITT G Tt F o @Y @
gAY gAw 3g ¥ fr gTarT &Y
Tifge & 39 @ F F1§ wEA
I51d fad @gt & a0 #1 gEen
F AT FFH ) QI T AR
TIT Wl 7 agF TO FIE|
FARHT B T # 1 q¥ A



239 The Punjab Appro- [1 AUG. 1985 ] (No. 3) B, 1vop 230
priation - ’
R & iy T owgl 1 § W ¢ 9¥ wigif@ I F wmar &)y

qada gl § o Afwa ady arey
g & 1=gr w7 o Aaifan afeaai
g 3o mwiw oz & fv 9Fty &
waT Ahifre famre #1 faw awg @

W & wrd afgg 98 wg st &
WP OTET & vy ST BT A F
ag w3l srw gy #qifw dow o
qET Fiz & sufqe a8t T §F  AC-

Ty ar fifeqw QT & FEET -
rcra BGr gear ¥ gfw & gdr adf
a1 Afvs z@ aw@ & F@W IE A
ﬁtanqa'g_r?hmmga-* g
# AR FY gwen FEN v @
2 ! g EWIT wHA F gqA
qTET €T q: ag T S v
fasrs Y 9o W@ I @ aw
A I A # wwar ofremy
S =vfgn T T FT IG7 9T To-
R AET F FITET, TOfAFICT F Ar-
g, ¥ SAW, IHAT IAN, ¥
IE F SAM FY  WAYAr FET
Fifgn 1 g 9 & fo agi o wfw
vﬁgﬂ’\‘tﬂ-trﬁfmsﬁ% ! a’ﬁ}
* w5 faw @@t gaw #a
T = grar 8, Frer S & forw
a8 A IR §or vy ¥ &g
watfefas aEge ¥ 13 € gE@
I 9N | FB HGIR T GATATC
qrar qr fa woEr 9@ 7 Gl
war B wiE fgw a1 FY gsro
A ) Goly FrAT OF qEA Ao
YAl & IUFI IW A ¥ T
a8 & s wfge | W & omr
# fam ot gw waay d Sfam &7 2
¥ ) el oY wEd Awme FOAT
W gYF FT gy A gy
rfgC 1+ FAT FAT FT WIF HC
T FIRX Gl w1 F 1 oqrd o
auafag fem s A7 wg <fug
amg @ gr ) sEfar gy §
TR IEET AT A & AT 7g
el 37 ar| faar § ) Suesrems
wEWY, 9T F HaT FF FJANT F
fama ¥ gror & fedl # sy gufa
gt & cafaqu oy &) A7 A%
gy feofwr & vy § ) ®
@ ¥ 9 fg @R F1 Ow

!

famr & argw sam wifge qifa qwonw
F AAAT F WA AT TS A &,
IAF FF & ¥ fImr woaAmq
wafa g &% |

el W=l ¥ a1y ¥ uyA ang

Al @& § )
SHRI MAHENDRA  PRASAD
(Bihar): Mr. Vice-Chairman, Sir, I

rise to support the Appropriation Bill
on Punjab. Sir. economic develop-
ment and financial strength of a State
depends on political stability. Pun-
jab today appears to be breathing
with expected political stability, reju-~
venated with life and vigour. The
ominous roduct of 1977—79 hayocful
misrule, the Punjab problem, wag the
most miserable and unfortunate blog
on the pioug and sacred body of
Mother India, I heartily congratu-
late the first and the best son of
Mother India, Prime Minister, Shri
Rajiv Gandhi for having made tre-
mendoug effortg for the obliteration
of this sinful stain, The country
bows its heaq in debt and gratitude
to Shri Rajiv Gandhi for having
brought about a magica]l solution to
the enigmatic problem of Punjab.
The country in its 38 years of inde-
pendent and sovereign existence has
never suffered such a trauma. one
which, at times, appeared to have
rudely ghaken its very foundations.
Amidst the frightful clouds of dark-
ness and uncertainties, came the sur-
prising and welcome announcement in
Parliament by the Prime Minister
about the s0'ution of the Punjab pro-
blem. The whole country wag thrill-
ed with guch jovy as if the country has
gained a second Independence, much
to the mournful sorrow of our ene-
mies. I hope the success of the Prime
Minister’s untiring effort has got root
deer: enoush to withstand any on-
slaught in future. To believe failure
of our enemies will be slackness and
foolishness on our part. We must
guard adainst any mishap in future.
All said and done, Sir, the agree-
ment is yet to be tested on the envil
of execution, To trust is good but to. "
trust without caution ig fraught with .
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dangers. Here the integrity and
future of the country is involved, We
have got no right to play with the
future of the country. Optimism
is good, pessimism may be bad
but optimism with eyes closed is
grave and unenterprising risk.  To
believe is good but to believe
blindly is inviting doomsday. Slack-
ness on gur part, as a result of
merely signing of the agreement, may
decejve us to fall in error, weakening
us and endangering the unity and
integrity of our country. I hope the
intention of the other signatory is
trustworthy and emerges from the
depth of their heart and soul and out
of the realization for the good of
different communities and the coun-
try. We have heard the incoherent
and dwssenting voices of many on fhe
other side. If we fall prey to slack-
ness, two precious lives will be in
danger; the life of our country as it
exists today, a strong and united
India. and the life of our Prime
Minister. Alertness and caution
should be our watchword.

Sir, to note here is the fact that all
along we have maintained and have
maintained rightly that the Punjab
problem ig the creation of foreign in-
trigues. Right from the divide and
-ule days of pre-independent British
'ndia, when a section of Akali Sikhs
\long with Muslim League of Jinnah
ste. used to help Britishers by way of
fiving a call at the instance of Bri-
isherg to divide India, the Punjab
yroblem has been initiated, philoso-
dhised; financeq and maintaineq by
oreign powers. Now we have come
o an agrement with the Akalis, that
Iso seemingly with g section of them
s the newspapers’ reports go. Has
his agreement got sanction of those
Jreign powers who have sworn to
eate problem for India? If yes, the
untry should know. If no, then the
urability of this agreement is very
wech in doubt. No doubt. the state
! Punjab will get certain benefits
ke the one of getting Chandigarh
1., but the Punjap problem with all
t ferocity will remain. We run a
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great risk of being lulled to sleep. -
Even if Longowal and his brand agree
to be nationalists and patriotic, the
foreign powers can create several
other unpatriotic ang anti-national
Longowals. Already Badal, Tohra,
Joginder Singh and their brands are
at war with Sant Longowal for hav-
ing come to an agreement with our
Prime Minister. 1 hope andg pray
these two brands, Longowal’s and
Joginder Singh’s, are genuinely differ-
ent and at war with each other.

I hope and trust it ig not a planned
blow hot by one and blow cold * by
the other.

Sir. let us agsume that the agree-
ment of the other side is also well
intentioned as it is from our side,
even then we should be careful while
thinking of committing the action of
cutting twg fingers to save one. That
the mother should feed only the cry-
ing child and jgnore the gilent but
hungry child is unmotherly. For us,
for the Government ang for the
Prime Minister all the States and
their pcople are equal. There should
not be anything in the agreement and
its final implementation whereby one
State should outweigh others. There
should be no robbing of Peter to pay
Paul. For us the States of Rajasthan,
Haryana, Himachal Pradesh ang Pun-
jab and their people are all equal
citizeng of pur great country. Noth-
ing should be done to favour one
against the other. Doing anything
such as this will be setting an exam-
ple and incentive to create problems
by starting a bogey of independent
and sovereign States. We should not
do anything so that tomorrow there -
is a demand for several Khalistang in
place of one. The people of these
four S{ates are basically agriculturists
and they all need water for irrigat-
ing their life-like crops. I am sure
the people of all thete States have
got a good mothet in the present
Central Government and the Prime
Minister who will take care to feed
these States and the people of these
States without their crying. There
should be fairness in digtribution of
river waters. If necessary, more
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dams should be constructed to create
adequate reservoirs of waler so that
all States are equaily fed and there
is no cause for ill-feeling and bitter-
iess.

“ya

P

Sir, the people of this country are
particularly c¢oncerned about that
part of the agreement which envisa-
geg rehabilitation of army deserterg
We shoulq remember those dark days
when our beloved leader, the iate
Prime Minister Shrimati Indira
Gandhi, was assassinated. The coun-
i1y bows its head in perpetual rever-
cnce and indebtedness to Shrimati
Indira Gandhi for having made an
unpatalleled sacrifice for the sake of
unity and integrity of the country.
Our armymen are supposed to safe-
guard the integrity of our country.
Arroy deserters last November had
wanted to help disintegration of the
country by way of deserting the
Army in  support of Mrs. Gandhi’s
assassination. I am sure the Prime
Minister must have agreed to this un-
palatable clause in the larger interests
of the unity nad integrity of the
country. He has the support
of all of ug, I pray such rehabilitation
doeg not become an example and a
Precedent for others to desert and to
rebel,

Sir, we are the only trialy secular
country in the democratic world. Qur
constitution provides for secularism
and under our Constitution the Gov-
ernment maintains equi-distance with
every religion. We should not do any-
thing to disfigure and malign the con-
stitutiona]  position with regard to
veligion, For ug all religions are equal
We are heutral Nothing should he
done to favour one religion over the
other so that it does not become a
permanent irritant which may cause
tremors in future in Punjab and else-
where in the country.

It is with the deepest concern that
T notice that here is no mention in the
agreement about condempation hy the
Agsali Dal for the most devlorable and
heinous assasstnation of Mrs. Gandhi
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Indiraji’s assassination wag more bru-
tal than the assassination of the Fat-
her of the Nation and the best son
which India hag produceq for centu-
rles,

Before | end, I again want to put a
word of caution, Negligence and lack
of caution ang alertness will be sui-
cidal and fatal. I am specially coa-
cerned about the security of the
Prime Minister. One who is enemy of
India, hig first target of attack should
have been Rajiv Gandhi. Enemieg of
India are not fools, They say, “finish
Rajiv Gandhi finish India.’ Lack of
alertness in the Prime Min-
ister's security and the security
of others concerned because of the
recent agreement will be a grave
mistake. There should be no slack-
ness.

With these words, I congratulate
our Prime Minister and Saut Lango-
wal for having come to an agreement
giving India and specially fuijab a
great sigh of relief, I wisn Punjab
well after this invigorating agree-
ment. Punjab, I hope Punjab progres-
ses under peace and stability. [ once
again support the Appropriation Bill
on Punjab under consideration of the
House.

SHRI SUSHIL: CHAND MOHUN-
TA. Sir, looing at the Appropriation
ation Bill, it seems that the Govern-
ment has not yet decided to go in for
elections in Punjab. This Bill provid-
es for more than what is necessary if
electiong to be held by the 5th or 6th
of October this year. I do noi know
why after going through thig agree-
ment, called the memorandum of set-
tlement they are still differen®, vacil-
lating, not sure of their ground and
what has led them yet not to con-
clude as to when to hold the elections.
The other important thing which is
apparent from the Appropriation Bill
itself iz the amount which is <hown 10
be rserved for the construction of



The Punjab Appro-
priation

[€hri Sushil Chand Mohunta]

~ the Thien dam. But there also, I
personally feel that at thig rate they
won’t have the Thien dam. For the
last 30 years the Thien dam hag elud-
ed us and I do not think that at
thig pace we will be seeing the Thien

243

dam within a short period, in any
case not within this decade. And
what does Thien dam mean? Thien

dam is not a problem of Punjab alone
because Thien dam would mean water
and electricily for at least the Siales
of Punjab, Haryana, Rajasthan, Jam-
mu and Kashmir and even UP, Delhi
and other areas. It meang electricity
and, of course, irrigation to three
States—Punjab, Rajasthan and Har-
yana. But I am happy in one res-
pect, that the emotional problem
which wag pervading the atmosphere,
the seene. has to some extent been
solved. But the price that ig being
paid for this golution is too heavy and
great. Verv great price we are pay-
ing, ang this price is being paid main-
ly by the State of Harvana and, to
some extent, by Rajasthan. Tf this
accord, this  apreement, thig gettle-
ment had to be arrived at, in 1982-83
itself we could have had this settle-
ment.

The territorial demand of the Akali
Pdiy was onty to tnis extent liat
iney wallted the unmediate transfer
of Chanaugain Lo ruujab. Hegarding
other disputed areas tney said that
a Commission may be  appointed.
This wag their eaillesi demand. Cn-
andigarfi, according to the Shah Com-
mission, was awarued to be part of
Haryana, but because o1 the subse-
quent agitations in Funjab, the Prime
Minjster, the late Mrs. Incdira Gandhi
intervened and in 1970 gave an
award by which she conceded Chandi-
garh to Punjab but in lieu of Chandi-
garh, Fazilka and Abohar tehsils of
district Ferozepure were gaven to
Haryana. Now, after this award was
announceqd in 1970, there wag jubila-
tion in Punjab but resentment in
‘Haryana. There were agitations and
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police firings and more than a dozen
people died in those firings. But the
people of Haryana, having a wider
perspective of the thing, having a
liberal view, a nationalistic view,
agreed to part with Chandigarh and
have Fazilka and Abohar tehsils
transferred to Haryana at the time
Chandigarh wag to be transferred to
Punjab. But the Akalis did not
want it. Subsequently the  Akalis
came forward with a demanq that
Chandigarh should be handed over
to them and that Fazilka and Abo-
har should not be given in lieu of
Chandigarh and at this particular i
time the transfer of Chandigarh
should be unilateral. We opposed it.
The Government of India recognised
our demands. They understood that
it would be very unfair to the State
of Haryana, that they were taking
away from Haryana what was awar-
ed to it by the Shah Commission and
giving it to Punjab and that in re-
turn they were giving it nothing _
!
In this accord what we find is that
they have acceded to the Akali re-
quest made a number of years ago
that Chandigarh be transferred to
Punjab and that for the remaining
areag a commission be appointedd. It
we had to do it today, we might as
well have done it earlier and avoid-
ed all this bloodshed and destruction
of property and unsettled conditions
and creation of terrorism and all %
these thines.

SHRI MUKHTTAR SINGH MALIK:

Have you read the award?
SHRI SUSHIL. CHAND MOHUN-

TA: T have read it. I have got a
copy.

SHRI MUKHTIAR SINGH MALIK:
The Hindi-speaking areag will be si-
multaneously transferred te Haryana
along with Chandigath on the 26th of
January. 1986.

SHRI SUSHII. CHAND MOHUN-
TA: Mr. Mukhtiar Singh, please give
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me this much credit. I will go thr-

ough this document and come to

know what ity meaning is, Don’t

worry. Have paitience. I am com-

ing 1o it.

SHRI MUKHTIAR SINGH MALIK:
On thus 26th of January, Chandigarh
is not going to be transferred to
Punjab without transterring the Hin-
di-speaking villageg to Haryana.

SHRI SUSHIL, CHAND MOHUN-
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‘TA: Have I permission tp proceed,
Mr. Chairman?

THE VICE-CHA'RMAN (SHRI
PAWAN KUMAR BANSAL): Mr.

Mukhtiar Singh, let him proceed.

SHRI SUSHJI, CHAND MOHUN-
TA: Since 1970~now this is 1985—15
long years have passed.

SHRI MUKHTIAR SINGH MALIK:
At the time of transfer of Chandigarh
to Punjab. ihe Hindi-speaking villa-
ge; will be transferrey to Haryana.

SHRI SUSHIL. CHAND MOHUN-
TA: I expect at least from Members
from Haryana that in Parliament if
they cannot support what I am saying
they will remain quiet to see that
the interests of Haryanz are not jeo-
pardised.

SHRI MUKHTIAR SINGH MALIX:
You can say anything you like.

SHRI SUSHIL, CHAND MOHUN-
TA: You are trying to damage the
interests of your own State,

Any way, for 15 long years we have
waited, Sir, for transfer of Fazilka
and Abohar to Haryana and conse-
quently Chandigarh remained a Union
Territory.

On page 12 of the White Paper
issued on 10-7-84, para No, 23 men-
tions about the demands of the Aka-
lis. “The present demand is that
while Chandigarh should be immedia~
tely transferred to Punjab, all other
claims and counter-claimg including
those relating to Abohar and Fazilka
should be referred to a commission™.
This was their demand. They say
“including Abohar and Fazilla.” But
what do we find? Mr. Mukhtiar Singh
just unnecessarily got angry with me
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for nothing. In this document, this
memorandum of settlement, the
names of Abohar and Fazilka are

missing. There ig no name.

SHRI MUKHTIAR SINGH MALIK:
There is no need. Two separate com-
missiony are appointed. One shall
give its award by the 31st of Decem-
ber, 1985. Fazilka and Abohar need
not be mentioned in it

SHRI SUSHIL. CHAND MOHUN-
TA: In clause 7.2 it has been men-
tioned: . . \ -

Tt had always been maintained
by Shrimati Indira Gandhi that
when Chandigarh is to go to Pun-
jab, some Hindi-speaking territo-
rieg in Punjab will go to Haryana.”

I do not understand why they are
feeling shy of the fact. They say,
“gome Hindi-speaking territories”.
Why are Abohar and Fazilka not
mentioned  here? Shrimati Indira
Gandhi gave Chandigarh to Punjab
in place of Fazilka and Abohar to
Haryana. The Shah Commission also
mentjoned “Hindi-speaking areas.”
Why have those two names not been
mentioned here? And why are they
shy of it? T do not knéw. (Interrup-
tion) ’

THE VICE-CHATRMAN (SHRIY
PAWAN KUMAR BANSAL): Mr.
Mali%, let him speak. Otherwise he
will exceed the time allowed to him.

SHRI SUSHIL, CHAND MOHUN-
TA. If I keep on answering each and
every part of the queries, they will
tuke many hours. He should note
down the points. T would request
you to allow him to speak.

THE VICE-CHAIRMAN
PAWAN KUMAR BANSALY:
please proceed with your points.

SHRI SUSHII, CHAND MOHUN-
TA: Thank you, Sir. Not men-
tioning the Tehsils of Tazilka and
Abohar in this memorandum of settle-
ment, ig an appeasement, and it goes
beyond the Akali demand  Because
Akali demand for Abohar and Fazilka

€

(SHRI
You
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be referreq 1o the Commission.
This does not even mention regard-
ing Abohar and Fazilka. So, I would
say that it is a surrender before the
Akali Dal in a manner which I ean
say amounts io sacrificing interests of
my State completely. Now, the other
thing I saw in this Memorandum of
Settlement is regarding Clause 9
Sharing of River Waters. (Interrup-
tions) Clause 9.1 says and I quote:
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“The farmers of Punjab, Haryana
and Rajasthan will continue to get
water not less than what they are
using from the Ravi-Beas system
as on 1-7-1985. Water used for
consumptive purposes will also re-
main unaffected. Quantum of us-
age claimed shall be verified by the
Tribunal referred to in para 9.2.”

From this I gather that on 1-7-1985
the water which is being used by the
threg States—Haryana, Rajasthan and
Punjab is protected. Whether we are
using less or more than our share is
protected and they cannot be refer-
red to the Commission. Whayg is
going to be referred to the Commis-
sion is only the remaining water—
the surplus water. Regarding the
surplus water I wang to draw the at-
tention of this House....

THE VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSAL): Please
be brief and try to conclude.

SHRI SUSHII. CHAND MOHUN-
TA. T cannot, T haave not even
started. Mr. Mukhtiar Singh Malik
was pulling me.

THE  VICE-CHAIRMAN (SHRI
PAWAN KUMAR BANSATL): Your
party has been allotted only five min-
utes, But you have taken more than
11 minutes, Please be brief,

SHRI SUSHIL. CHAND MOHUN-

TA: I want to be breif. = Wherever
you find me I am irrelevant, please
stop me,

THE VICE-CHAIRMAN (SHRI

PAWAN KUMAR BANSAL): T won't
judge upon that. Try to conclude,

[RAJYA SABHA ]
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SHRI SUSHIL. CHAND MOHUNa.
TA: 1 want to give the position as on
1-7-1985. Even the “Tribune” news:
paper has also given the information
ag to how much water each: State is
using, The water available froy this
system wag taken from Pakistan by
paying Rs. 110 crores; and this wafer
was taken for the arid regions of
Haryana and Rajasthan, They needed
Water., For this purpose, the World
Bank team also came here and toured
the whole area, Actually they found
that {he people in Rajasthan were
drinking muddy Water from the
tanks. Once the tanks go dry there
will not be éven a drop of water to
drink. They were going to give India
only 30 per cent of the water which
they have given. But at the request of
the World Bank they have given us
17.1 million acres feet of Water;
and the principal recipients of
this water according to the inter-
national treaty were Rajasthan and
Haryana. But as on 1-7-1985. 6.4 mill-
ion acres feet of water is being uti-
lised by Punjab, Haryana utilising
only 1.3 million acreg feet of water on
1-7-1985 and  Rajasthan is utilising
only 5.79 million acres feet of water
whereas Rajasthan was alocated 8.6
million acreg feet of water and Har-
yana was gllocalted 3.5 million acres
feet of water. Whaeat we are
utilising is only 1.3 million acres
feet of water and Rajasthan ‘s uti-
lising 5.79 million acres feet of water
Now, leaving aside this, Punjab is a
user of 6.4 million acres feet of water
though its allocated share in 1976
when Madam Prime Minister gave the
award was only 3.5 million acres feet
of water but subsequenily increased
in 1981 to 4.2 million acres feet of
water. That alsp we took with 5 pinch
of salt but when the users position
is settled and we take the users posi-
tion of Water as on 1-7-1985, Water
which remains iz only 2.83 million
acreg feet. So, the commission which
ia proposed to be appointed to de-
cide the shares of each State in these

2.83 million
when this s

remaining waters ie.
acres feet of water,
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taken, what is going to be given to
Haryana, what is going to be given
to Rajasthan. Punjab has already
taken the lion’sy share of it. So,
this is no agreement.
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[The Deputy Chairman in the Chair]
(Interruption.) Now the question
which arises is that SYL canal will
be dug within a stipulated period.
(Interruption) As I put this question
to Mr. Sultan Singh also, when he
was speaking, I said, when this SYL
canal is dug, what is going to be put
in it because there is no water left.
Water is already consumed and uti-
lised. Whichever Tribunal or Com-
mission or what authority is appoint-

_ ed to go into it, it has nothing before

it to give it to us. (Interruption).
§ &g A 1 (smwamm) ug
mw o Jzr g " o 3 dreAr
qrgr )

seganafa - W9 difad

wfy gole /e AhEet ¢ owA Ay
fad qrg fqaz & @twar L 7
Tz 1 & fRae § £ ;AT &
g gm afFT a7 N q@ 1w faqe
Y i T A =gy F RS
760 wEd WE o A4 ¥ fad
FUTT FFF T ) WAC 99 FT GOF
FT AT T(F AT INHT ATWT ATNGT )
THA THIEE WE ] I F FATEA |
qr IART TATAT AT I E
(zrawm)

NHE W owe FTU AR

fo wg oY val€ gwl § 99 U7 SO

gz w2edz gt Efw 9% <@ wiiew
T ciehe § g A AW fedr gl
& o gram fog ahiete SR
Fofrz 77 21 7g wH1S faun o g=ar
a7 fr wegrdt ®7 F0fer ofEfads
¥ we war seant | afed zEd Ug
FgF 0 3w ¥ 7 @ ST FEAT
g1 f§ S «w qfwew F mi_%
= ¥ faf ... (sg@gw) TH W
& FT I
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Igavmla
FTAT AT |

7 T WY FT T

i g W Mgl ww A
TET AT & d AT qF = FqA
#7 wifow wed ¥ (smam)

g AU W (AEE)
qgrd ST F AT § THT wY @Y
fo zq o ®Y gId @ ¥ aF F
@3 AlmEre At FT ONE T
AMEN &1 g ARt mEA R Afq &y

oft guliet 7 Wigeat @ T &
ggrfaat F @ ffewde FT ddy7 97
¥ HFr W aATF FFrqar o7 P 9%
g dfewdie r wfgn, Sfaw
gH I@ avg ¥ gfewuz @ Wfgw
g1 fo o7 g WEET 9T §) FIrATg
FX AT T EQ F W 9T G
T (erwgry) g @ & A
g€ f &t mdY § wegear Sham

gm wdw @wgE o ghanm
FT TG % AW § 9@ & A AP
grw garfa g @ @ Ferd Wk
o mrT ST .

sy A W W | WTTHT FAT
fam ? w1E g7 g7 ] f ghomm
F T@AT G A fAE ww ¥

IqaArifa gy gsE w
s § *18 weger @ & A
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[srawafe]

fafaorss ®1 gaTqr @= AT 1 WF AT
gt FIT )

S gMA = m‘(ra‘l qrF ug
cms wTr oagal § feo 3w wad
FI Foad ¥ F ) ogAn qF, TS
Cgwoamh 2, Wfw & W vmE w1
gl & gfoamon & feter av waTa g
IO ¥ wdr ®w@ar WK WG IHE
af@ gfwrm & T &1 Feaz
FT dA1q FT FT AZE & A TH
fod & TT mew fEUT s g

d wx fidew AT @ AT
gl

goawmls © 7@, wa RE L A
g afsq |

ot gt wig A uw fawe
§ & aor a1g @w al @ § |
gt atq wg  fw GTET yg wiiwe
A wafway & aﬁ gor g e
ST "R wa™ jaAl :ﬂ Er:a‘ﬁrﬁ .

guqwafs : agd & T W

qIAT A FF TH |

st arie s s wd d T
IE T YT G FAA g fa &
mrafaal § oY udHe gHT &% P,
afa F  geaT ma?fr g fo =
ANTaTa foad qATEE 9 ° ? @ A
et a1 gfegm gEF @ 4T |
gfamm, Tsew &1 G F 9§
Ffaetiz T gwy & ¢ ol Ju™ qGr
¥ atw wieme ar fo ghanmn &
T AR UsE™ ¥ 3T &t
Fg FIET FTEF ! 1981 F ST
FHET HT, I USTEA™ & &
R, TSRAA F qew WAl A
doa § A% fafreec & edEd 4
S v Zfe Wy & e fEar
T ¥ rerw fog o wErdd €
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THE DEPUTY CHAIRMAN: Now,

Mr. Upendra.

SHRI SUSHIL CHAND MOHUN-
TA: Madam, last two sentences.

0¥ WT G5 |G

ELRCARIE

(sw=eT)

ofi gue A AGES R fWE
Ual g W FgAT wigl gt W
Fgar ag & zud ww ww fearer
TSI | AT g¥ AfWT, gwal
gRieT qr Nfwe | ¥z Tdhe 2,
et st wF madr & SEHT T
¥ ug qal waeT & fa 1-7-85 =&
T § 2 fem ST | & fE Ao
F ooy WA FT g1 gEw g !
Without obtaining the signatures of
to the 1981 agreement.
how can this agreement be upset?

THE DEPUTY CHAIRMAN: Please
sit down. Otherwise it will not be
recorded. You cannot keep on
speaking for any length of time. Let
us have some accord here over time.
(Interruptions) . -

ut qeit oy !ﬁz'm SiEtitic)
Fomar 2 wwE PmOEE ¥ ...
(=)

THF. DEPUTY CHAIRMAN: Dont

record him.

SHRI SUSHIL CHAND MOHUNTA:

THE DEPUTY CHAIRMAN: You
may speak, but nothing is being re-
corded.

SHRI SUSH!L CHAND MOHUN-
TA:*

THE DEPUTY CHAIRMAN: Now.
the Home Minister will make a state-

ment,

*Not recorded.

s
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Statement by Ministers
11, Shooting Incident in Delhi Lead-
ing to death of Shrji Lalit Malken,
Member of Parliament and his wife.

THE MINISTER OF HOME AF-
FAIRS (SHRI S. B. CHAVAN):
Madam Deputy Chairman

The House was informed yesterdav
about the shooting incident in Deihi
leading to the unfortunate demise of
Shri Lalit Maken, Member of Parlia-
ment, his wife Smt. Geetenjali Maken
and a visitor Shri Bal Krishan
Khanna.

1 take this opportunity to inform
the House about further details of
thig tragic incident. On 31-7-1985 at
about 10.28 hours, information about
an incident of firing at L|106 Kirti
Nagar, was received at Police Control
Room from an unknown caller. The
Police Control Room Van gn being
directeq reached the spot at 10.35
hours. Meanwhile one Shri Roshan
Lal had also irformed the police
about this incident at 10.32 hours.

The local police which had also
been informed about thjs incident
reached the spot immediately. Mean-
while the injured persons had been

rushed to Dr. Ram Manochar Lohia
Hospital.
Briefly, the facts of the incident

are that on 31-7-1985 at about 10.00
hours, while Mr. Lalit Maken had
come out of the house (L|106 Kirii
Nagar) to get into his car, two per-
sons standing outside the gate started
firing at him. Meanwhile his wife,
whn had gone inside the house to
fetch some household goods for the
new resident at AB-15 Tilak Marg,
reached the main gate. The assailants
also fired at her. Another person,
one Shri Bal Krishan Khanna, who
had come to see Shri Lalit Maken,
alsp suffered bullet injuries. Shri
Suresh Malik, one of hig associates
was also injured by the assailants.

After committing the crime. the
two assailants rushed to a scooter
No. DEH-8546, Bajaj Super (lizht
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green) which had been kept with its
engine running by a third accomplice.
A}l the ilhree persons managed 1o
speed away gn this scooter. A case
vide FIR No. 315 dated 31-7-85 ujs
307/302|34 IPC and 27|54,59 Arms Act
has been registered at Police Station
Moti Nagar. The investigation of the
case ig heing carried out by the Crime
Branch of Delhi Police.

During the course of invesugation,
16 empties (fired: cartridges) we:e
found from the site. A team of the
Centra]l Forensic Science Laboratory
had visited the spot and examined it.
From the site inspection and the fired
cartridges, it appears that the wea-
pons used were .303 Mauser and 9.
M.M. pistal. Six eye witnesses have
been examined. The owner of the
Scooter (DEH-8546) from whom the
Scooter had been snatched away on
the preceding evening bas also been
examined to ascertain the description
of the assailants, ’

On being rushed to the Hospital,
Shri Lalit Maken was declared dead.
Smt. Maken and Shri Bal Krishan
Khanna later succumbed to their in-
juries in the hospital. Postmortem
of the deaq bodies was carried out at
All India Institute of Medical Scien-
ces.

Shri Lalit Maken had shifted to his
official residence at AB-15 Tilak
Marg where an armeq guard of !
Head Constables and 4 Constables
was posted for his protection. He
used tn visit his old residence in
Kirti Nagar occasionally to meet his
congtituents and workers.

Immediately after the incident. an
alert was sounded and all incoming
and outgoing passengers at railway
stations, bus tands, border check-
posts and airport are being screened.
As a precautionary steps, the Com-
missioner of Police has imposed Sec-
tion 144 Cr. P.C. in Delhi. The Com-
missioner of Police hag als, announ-
ced a reward of Rs. 1 lakh for anyone
giving information leading to the
arrest of the culprits. .
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Further investigations in the case
are in progress ang all gqut efforts are
being made to trace the culprits. I
would request the Hon'ble Members
to bear with us till the investigations
are concluded and request the public
not to give credence to any rumours.

5.00 P.M.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Madam, jt is with a very
heavy heart that I rise to seek a few
clarifications on the statement of the
Home Minister, Before that I would
like on behalf of the All Indiz Anna
DMK party, to convey our grief and
deep sympathies to the family mem-
bers of Shri Lalit Maken and his
wife. It is rather unfortunate that
the life of an young and ebulljent MP
who was so active, should come to
such a tragic end. The motive and
the persons behind the dastardly
crime, I am sure, will soon come to
light and I am quite convinced that
the Government, as I see from the
Home Minister’s statement and even
otherwise, is taking all steps to track
down who these mysterious assail-
ants and their motives in committing
this dastardly act, are. But on this
occasion I would like to ask the
Home Minister whether it was a fact,
though he states on page 2 of lLis
statement—

“Shri Lalit Maken had shifted to
hig officia] residence at AB-15 Tilak
Marg where an armed guard of 1
Head constable ang 4 constableg
was posted for his protection.”—

that the said armed guard was pro-
vided, whether his statement is exact-
ly correct, because I wag given to
understand that the police protection
for Shri Maken the armed guard
which wag given to him., was with-
drawn on the 25th July 1985. I would
like to know whether this is a fact; if
so, what the reasons were why the
Government or the Commissioner of
Police or whoever was in charge,
withdrew that armed guard. Second-
ly, T would like to ask of the Home

[ RAJYA SABHA ]
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Minister whether the Intelligence
agencies of the Government of India
had warned them that Shri Maken
wag in the hit-list of some of the
terrorists—I do not know what prio-
rity he had been given in the hit-list
—angd if this information was avail-
able with the Government and parti-
cularly when the Government know |
very Wwell, since there was recently
the accord with the Akalis, that some
of the terrorists who wanted to
thwart this accord would do some-
think like this and also in view of the
fact that even a person like the
honourable Member of this House
who is sitting there opposite Shri
Darbara Singh, had also warned that
some ferrorists had come to Delhi
and would like to take some precipi-
tate action, why the Government, in
spite of all this knowledge, chose to
withdraw the armeq guard.

Madam, in this country, many per-
sons come from various walkg of life
into public life to do their bit or
contribute their hit to the public life
of this country and I am gure that an
end like this too heavy a price for
any person who comes into the public
life in this country. Even the other
day there was a complaint from an
honourable Member saying that be-
cause he had complained to the Fin-
ance Minister gr the Minister of State
in charge of Banking who ig sitting
here just now that some persong were
indulging in some fraudulent activi~
ties, the persons against whom he had
complained came to his houge and
threatened him. So, this ig the state
of affairs. T would like tp know from
the Minister whether he would con-
sider giving police protection or arm-
ed protection at least at the resi-
dences of MPs, at least of those MDPs
who so desire and alsop whether he
will consider giving armed escorts

also to certain MPs if they so desire. —.

Thank you, Madam.

Y weoATE A (ST wIAWM) ¢
greeiy  sugwmfa wEedr, ¥ M
Har ST ¥ ggomar wigar § feoemr
gER w1 I@ AT F qraara g fa
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7 g@ feaags g2 & 7 A&
FraT A g F AW oA FiAT ATHT
% & gt g% € @y fim H
oI gfera mofaal &1 [f T &0
¥ qua: naRd WY & . g =
gfere fazen &, fesst av gfam @,
Fg guor ygufgal F1 9FER W
neRd v g 1 auTag 163 A
@ ¢ foag s gfew  faew g
u§ FATE wwedTH w1 & FIT A

AIz-FEs wifaq g & 1 A 3
gt wd 3 fv ol w2fadw
awT g ot 7 I WK

fefasea ooedlw  F qAGET AR
IEAT A FARFT TN ? WG T
¥ fr sfady ofme widr St AT geat
wrsy fufreze & WX & wwT g5 AT
far ¥ ganm gf TH g fefasy
fazew & atgom F1 8T I2EIW
%8 &1 awar & 1 gfmi & sfagrw
¥ 2fagm foeew AT avg &
T formaT gara W@ 1 wEEl w
3w sfase uSes 9T @9 gl
& Feew gEfedem g, dio dlo
afe g oW WA e &
2fagy o F o a7 @t
w0 @ gar g afeer o
F@r IHF 9 & AL G qAE )
F fgegeata w1 wg) favw &Y qa1 o)
TR TAT IAF A T WO A7 A
7§ | X FEfedem AT G T
A owat 7 #% g @ o, U
i & 1 s wgd  faamd ¥
g frar ar 1 gfeat & fad@
Frgfaez Tiee & Tegafy a1 g™ HAT
#1 geAT WIS aF A qA TS E
o ;o To HW o WITATSAATY
T geftady aqiad el feOs ¥
gt § fa aedl w1 o@ew ax fran
1 BRI 12 or - ) ST I G
ag foady & 1 net feafs §
g@TT Q¥ Sefaaeg favew &1 ATa7-
WT WA F Ffow w0 @@r
7g @g ¥ fr Jumar gfem wdNT J
st fawrfedt w1 & sw fgwifent &y
A AE fEar omm ? o qmAw
afe o aT F aqEr | Ty
oAt ggar foidw wafwe A%
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afsq qmae gfom s £ fod =1
F T IxH fagrfear &1 o aF
9 ag fam w1 wr wwr
gg aqrudl & qwma gfes wdew
T o1 fawrr & 9 ITFT w9 Tw
AN @t AgT fawr wur & 7 Fur
AR Avas  Ifew a7y
famifeon #1 wEaww @T gU sAATA
gfwe facew 1 figAtEs, et
A frggas T &1 Fifgw a9
aife 39 q%@ F "EwIH] I OIH-
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Tafa & & 7
SHRI GULAM MOHI-UD-DIN
SHAWL (Jammu ang Kashmir): '

Madam Deputy Chairman, I on behalf
of Jammu and XKashmir National
Conference express my grief and
anguish at the sad demise of Mr, Lalit
Maken. The episode itself sets us re-
thinking about our security ang the
security of other VIPs and VVIPs. It
1s a sad commentary and our gwn
sad experience that our law enforc-
ing authorities, especially the police.
are wise after the event and they
shut the door after the horse has
bolted, All sorts of advices are ex-
pressed ang even platitudes used that
we should keep mum or cooperate.
But here is the glaring instance of
the incapability an guilty negligence
of the police. In this case, while the
Tilak Marg residence of the MP is
guarded, the Kirti Nagar residence of
the MP is not guarded at all, where
the lanes narrow. I hope the hon.
Minister will explain why this guard
was removed. The Police Commis-
sioner himself says that they used to
provide security guards off and on.
That means, not regularly. And it
was withdrawn. When the “States-
man” correspondent met the officer
concerned and put the question,
“what was the task of the intelli-
gence”. he did not answer that point.
Was the intelligence failure responsi-
ble for the sad killing of that MP, his
wife and others? Why was that gecu-
rity guard withdrawn? And why
was there no security guard at Kirti
Nagar? That is most essential. In
this respect, Madam, wec have seen
that if this scooter was stolen at gun
point at Greater Kailagh on the pre-
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vious day, what action had the police
taken in that behalf to recover it
We have seen that at police stations
there are boardg hanging giving num-
bers of Ambassador cars, Fiat cars
and scooters that have been missing.
What action doeg the police take, and
especially in this case, knowing fully
well that cars and scooters are stolen
ang uesd for such purposes by terro-
rigts? i

Then, there is another point. They
say that they had received a letter
one hour before that something will
be done. Is it a fact? And if one
hour before that letter was received,
what precautionary measures had the
police taken in this regard? Time-
bell yings) And, Madam, then there
is another point. The Police Com-
missioner said that due to lack of
manpower they cannot provide secu-
rity officers for everybody who re-
ceives threatening letters. As my
friend said here, all MPs be provided
security guards. That is not the ques-
tion. Here the question is that a
person is either on the hit-list or re-
ceived a threatening letter that he
will be done away with, and the Police
takes no precautionary measures to
save him at that point of time.

I hope the hon. Minister will en-
lighten us. Ag far as cooperation is
concerned, whenever it is sought we

are ready to exteng it.
Thank you.

SHRI V. GOPALSAMY (Tamil
Nadu): Madam Deputy Chairman.

with a painful heart, I express my’

heart-felt condolences to the members
of the bereaved family. With all the
force at my command I condemn in
unequivocal terms the terrorists or the
ciriminal maniacs who have commit-
ted this cold-blooded murder. What
a blow of providence to that unfor-
tunate 5-year old daughter of the
Makens. Madam Deputy Chairman,
the police have miserably failed as
usual in the capital city of Delhi. In
this city, one day a diplomat was kill-
ed. Another day a diplomat was ab-
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ducted, Dacoities and free-style
shootings take place in the streets of
Delhi frequently. -

In this incident, it is 'reported that
the previous night the scooter was
snatched at gunpoint, Was any com-
plaint lodged by the owner of the
scooter? Was any alert signal given
to all the police posts? After the
crime took place, the police was very
alert o put road blocks as if they
wekre locking the gtable after horse
had galloped out. What hagd they
done after receiving the ecomplaint?
Was it not the duty of the police to
alert the entire police force about the
numbey of the scooter and the colour
of the gcooter? In that case, this
could have been averted. Is it a fact
that Mr. Lalit Maken received an
anonymous letter on 27th of July that
there is a plot to assassinate him? If
so, wag this matter brought to the
notice of the police? Madam Deputy
Chairman, life has become insecure
in the capital city of Delhi. A dedi-
cated political and a powerful trade-
union leader has been snatched from
us in the prime of his youth by the
cruel hands of these monsters. They
must be none other than the human
beasts. So, T would 1iike to know
from the hon. Minister what steps he
is taking or going to take in future
in order to avoid such crimes, taking
into consideration the past crimes.

SHRI SUKOMAL, SEN (West
Bengal): Madefm. on behalf of the
CPI(MY, T stronjgly €ondemn ; this
dastardly act. ‘Whay worries me
decply is that this incident has taken
place in the captital ecity of Delhi and
that too in broad-day light and the
assassins, after committing the crime,
have succeeded running away and
till now they are untraceable. This
is causing deep concern to everyone
of us.

Madam, other Memberg have stated
that during the last few months seve-
ral killings have taken place in the
city of Delhi. There have been kill-
ings of diplomats and others. After
the murder of Mrs. Gandhi, killing
of the Soviet diplomat and abduc-
tion of another diplomat, the Govern-
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nent’s police machinery and particu-
arly the Intelligence Service would
e revamped and security of the
VIPs would be tightened. We had
ioped fthat the Government will try
o maintain law and order of the city
n a better way. But this incident
vhich took place yesterday has total-
y disappointed us. I would like to
tnow from the hon. Minister what
iteps the Government has taken for
ffective security of the M.Ps. and
sther VIPSs. So many developments
ire taking place in our country and
ve have to express our views freely
mnd we have to act according fo the
lictates of oulr conscious or accord-
ng to our political ideas, What is the
suarantee that if I express my views
m any development that is taking
lace 1n the country or I act accord-
ng to my ideal, my life will be
iecure and will not be endangered
)y those who don’t subscribe to my
deal and don't like my activity?
j0, thefre is no security of life in the
ity of Delhi for any person who
vants to act according to his ideal
v who wants to express freely, Now,
viadam. I would like to know what
he Government is doing to tighten
1p the security of the MPs and the
JIPS, And at the same time, T would
ilso like to know from the hon.
Vinistdr as to what he is thinking
ibout maintaining the law and order
n the city of Delhi. Now, it is very
difficult to live ‘peacefully in this
ity of Delhi. Delhj is the capit~
Tverybody expects that Delhi will be
. place where people will be able to
ive peacefully. But now that hope
1ags been belied; it has been shat-
ered, I want to know what the Go-
rernment is doing to maintain the
aw and order in the city so thai the
yeople can live in the city in a peace-
ul way. People should not live in
his city always with the fear in
heir mind that at any time some
7iolence can take place, some dacoity
an atke place. T want to know what
ake place or some other such thing
:an take place. I want to know what
he Government is doing in that res-
sect. particularly in tightening wup
‘he Intelligence services.
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PROF, C. LAKSHMANNA (Andhra
Pradesh): Madam Deputy Chairman,
it is with a sad heart I stand today -
to seek some clarifications from the
Home Minister. At the outset I would
like to associate myself on behalf of
my Party with the sentiments ex-
pressed about the sad demise of Shri
Lalit Maken. This incident touches
us most because Mrs, Lalit Maken is
very dear to us as she happened to be
the daughter of the Governor of our
State.

Having said this, I would like to
ask the Home Minister a few ques-
tions. Exactly about nine months
back, a very serious incident of this
type took place. I would like to ask
the Home Minister as to what pre-
cise steps have been taken during
these nine months to improve the
conditions by which law and order
could be maintained. Since then have
the Forces been increased? How much
of modernisation took place? And
what are those precise steps that have
been taken? There is no point in
simply saying after an incident takes
place that we will take all the neces-
sary steps, we will try to improve
the situation and so forth. Therefore.
I would like to ask the Home Minis-
ter to precisely state as to what were
the steps that have been taken dur-
ing these nine months to¢ improve
the conditions of law and order in the
capital city. Secondly, Madam, the
Intelligence in this country had been
failing. There has been enough evi-
dence of it. I would like to ask the
Home Minister once azain as to what
precise steps have been taken to
strengthen the Intelligence machi-
nery. It is very strange that at least
sever to eigh. minvtes must have
beeir laken since Mr. Lalit  Maken
comes out and is about to get into
the car when the first shot was fired,
Then he runs crying inside and in
the meanwhile the door is closed and,
therefore, he tries to move here and
there. The fellows, Whosoever, they
were, emptied so many cartridges. In
the meanwhile his wife has also come
out. Then they also fire at her. The
nephew of Mr. Lalit Maken who is
there tries to run up stairs and he is
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shot at. And then they come back and
they also fire @t {Mr. Bal Krishan
Khanna who was standing near the
telephone pole, And also Mr. Suresh
Malik, who had been an associate and
who was also driving the cdr was
also shot at. That means, if that much
of actisity had taken place, there
must be s ome time lag. And in the
meanwhiie even the Police already
had the information as reported to
them by some unnamed caller at
10.28 itself. Then at 10.32 hours there
was a call from Mfr. Roshal Lal. And
still they did not think it fit to reach
the place, They did not plug the
routes from which they can escape.
What does not appeal to me, what
does not strike me js that the Poli.ce
thought that the people will be wait-
ing for them fto be caught, to be ap-
prehended. What steps did they take
precisely, instead of rushing to the
svot, therefore, to go elsewhere and
also to alert other places. I would
like tc know from the Minister ag to
what steps the Police did take. Did
they simply go to his place or did
they also take steps to see that those
who have been running away are ap-
prehended. This is another point.
Thirdly, Madam, on a particular day
Mr Lalit Maken receives a threaten-
ing letter and that is precisely the
time, as per the reports of mnews-
papers. when the police protection is
withdrawn, But the Minister’s state-
ment says that the police protection
was available at AB-15, Tilak Marg,
of one head constable and four con-
stables. If five peaple Weve posted
at Tilak Marg residence and Lalit
Maken leaves the place and goes to
Kirti Nagar, what did they do? Did
they offer that one of them should
go with him? What exactly was the
position? How is it that five people
were left behind to protect the house
which was empty? These five people
were posted there to protect the life
of Mr. Lalit Maken, as per the state-
ment of the hon. Minister. But all the
five are left behind and Mr. Lalit
Maken poes to Kirti Nagar and they

are at Tilak Marg. Therefore. I would
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like to know from the Home Minster
what exactly was the position. How
did they arrive at this decision that
they will not go with him and that-
they will stay back?

Then, as per the description giveni,
by ‘three witnledgses, as reported in
the newspapers, is it that difficult
for them to identify and apprehend
even after, now almost, 32-33 hours
have elapsed? That means that Gov-
ernment are not able to apprehend,
With tthe precise description as given
by three witnesses and others when
will it really be possible for the Gov-
ernment to really apprehend the cul-
Prits? And] has fhe sdooter been
located? They ran away on the
scooter. If the whole city had been
searched, they should have peen able
to locate the scooter, I think they
ran away on the scooter. That means
they have gone on the highway and
then it should have been easy for
the police to nap them_ or the scooter
must have been left behind. What
has been happening? .

Finally, Madam, this scooter was
snatched away the previous evening.

THE DYPUTY CHAIRMAN: That
has been asked by many speakers

PROF. C. LAKSHMANNA: The
scooter was snatched away the pre-
vious evening. What precize steps
were taken by the different police sta-
tions in the city of Delhi to ‘ocale the
scooter? Incidentally, the scooter
which was snatched away from a
person, with all its description had
been reported. What did the police
do? And, incidentally that scooter is
now being associated with this ghas-
tly crime. Therefore, I would like
to know from the Home Minister what
were the various steps, a, b, ¢, d, etc.
that were taken between that even-
ing when the snatching away of the
scooter was reported and the nexs
morning when this unhappy, ghastly,
diabolical  crime took place. How
did the police fail to locate the scoo-
ter which was moving about on the
streets of Delhi? It was stationed
there outside Mr, Lalit Maken’s house
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for that much of time and imagine
there was nobody to identify that
Therefore, I would like to know from
the Home Minister as to what steps
have been taken by the police to trace
the scooter and what is the action that
they propose to take to apprehend the
criminals. Of course, we all will be
very happy if they apprehend them
soon and we will shut our mouth
as desired by the Home Minister so
that the investigation can take place
in a proper atmosphere. There is no
doubt about it.

Madam, 1 would like to know what
are the precise steps, on all these
various points, which have been ta-
ken by the Government.

oY WSO I (Wew
NRW) : IgwArE Sft, ot wfwa
WET A T FL FW( § w@L A
uF AYAaTH, AT WiET @rnr g
o 3@ afEme %F‘weﬁﬁﬁ'ﬁ
argdr g, s Zwer ¥ fa shmay
THET FF oW gl @E-mg @
o F@re FdtEm qifewe, g=0 H9qY
wrar-faat &1 & 430 oo

faar =i gewr gaov famda g,
afemr gaar o fgar =7 wrsfa,
qg 1 wurag & A dwEaT T I8
9T FITOAE FIT HT A fgar W
gar # TsAifa 1 AF A I
7 g% w3 ® wfacd g
arawfas stas ¥ fgar =i gt &
fag #1§ zqm 7 W, TW@ AFT FI
yFEAT FL | L

L.

7Y TEY = AT T "
FTH TEAT LW T ar. A,
‘Tg FEe W auﬁfﬁ &2
sgEdl oAl & fw a‘r qcﬁﬂg‘r
T owgre § a9+ dgr 3w g fa
SCLERE A AL S EA N R
Caifge o wlam g aw ®eaw gar
w1z W&l aF & an gaz % e
37% qrE Talesd wew & SRF AR

¥ QR WiAevi A | sHERe X

AUG,

| =

J
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fadt sredy & s «& =fus
8 wEgart ¥ 9fY & 5 owiwz
ag T F1 AL gfe A
F FFad W OAE mEr, #AT &3
qEIR F A BN AT 1 =EfHT
qgar-agel faggq & ag aewr fa
W WET & gAY F AT ;AT
TEAST S FIE qaiw XY F oY AUTR
¥ ovn & xn faay fRfu.z ==
I e €, 7% T ¥ ag fwemar
g fx 97 = @AY 8, [ wHAE
w“r gt ¥ g%, g oo agT &
zﬁrasﬁa'rgvr fa gart gw s )
il arr:mrfr &, fauy geurdd
A1 ywgd & wgfaar €1, ag w4 A
st anfgw 1+ gf, e ¥ oWiwA &
T U JUT THFAT Tgedy § o g6t
g ® ug gz wear ar fx a9 ®
% 3z Ay fx TR A A HE
gU ww &MY ¥ fued fratail &
faor | 3@y agy WY 97 g&In
ghft & argw S A fadr gAn
THET g7 FX AT §, T #f T
s, & Rl W ¥ ower F ey
ma%a@tqa%,wq? T R
A Y qOqT FT I 1 AR
T U QA A & FT AT A
Iy THEL AT FT QAT ;YF AL
A amafwt & foedtw ¥ wgﬂw
fean, &1 sTEwT AT gmiy WA #
wapmfad dag Er a’lfgrr a1 =
AR, WEFAD FO FA IL qS
TCE 1 IEE A PN A S
T § grdle FWT § vram
S AeF wETy ¥ gl A &
ag ﬁtr TIATTZST AT 7 |

§ 3% Al w1 dggar  wg
ATggl, A1 WX GAAE HIEqT a8
5 gvar aq gard WS, ¥ 331%
7$ 0 & e oy g R oweE
F waiw ¥, AT IEC g raﬁﬁ
gIN WeTd .20 | dfadH § OF
wgesTor qrw ¥ WL T WAl Wﬁ F1
7% faATHT AR E, T@“ AL
gy oaer ¥ faogeam 10 A9 T
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28 fafre 9T g AR 10 IH F&F
36 fafsz g7 gferw Fgr 9= TE |

O% RIAHG @@eq @ 10,00 a9 ge. .

st A IO wERel . 3q H T
GFzg fed & Ia%T 4 FI@ F@S
|q1gAT §

At about 10.28, information wag re-
ceived. .. .

SHRI S. W. DHABE (Maharashtra):
They got the information gzt 10.28; {
but incident took place at 10 O’ cloek.

10 O’ clock.

SHRI NIRMAL CHATTERJEE |
(West{ Bengal): Facts are here; it is ;
10 o’clock. ] J

SHRI LAL K. ADVANI: T am sorry:
it is 10.

10,00 FF AW gL AN
10.36 9¢ gfag I agr 9 g7
T F g Wl St AT W QAT
EIEETRUIEC (IR 1 EC TS R i
gl gs, I g uw gfew a@w

fitted with wirelegg in connection with
another crime, was standing at a
distance of barely 40 yards from the
scene of incident.

T T F T4 gonyw F= g
o7 1 fom g & =iz & fawtas
# frrmrd @y & fax gfew am
9T 7% A qfew 7 Fgt 9T araaw
¥ wrg ufrace gy 9 | f99 gEw
gar gf, 3@ gww gt 7 gfew am
& 41 1 Fga ArAl A qavan 5 (faw
Fgt Tr iy A [ AT A, T A F
el  aewry &, fad ged
i@ & s % faed waw &
St qgq AT gUAT W § | gua
Ig &9 F qImifaa Fifeasr & dra<
g1 SAF wEH F1 NS oA oY
Ffaq  wiFw & [FT T AT qTY-
T E | FAR AIAFE FHA

\
i
!
i
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o7 39 sfxo 1 afxT T F@ =
Jg EATT ArAT FET Ol |

SHRI V. GOPALSAMY: They must,u
be immediately suspended.

Wy siw aow wignwf; . Tg
M H A ¥ @ g ¥ A
agt & =arafeel & ;T 9T R
T gUAT S ¥ OqF ¥ AR,
3 wr g & wigm fa z@dT mig
T qgmwiE WY, g WEad al
AR H=@ GG & WA T TAF
T w fa faysr owgy F  fag
qfew =gl gew & wrga § af of
FATHY q7 Fgr 9¢ 41, wg 9%
a5l Y & fao agr wr, SE9E
THF T AT BF W4l WIT WA N )
@ gl § 7o g owad g @
aqay, 7 W A ¥ 41 gW
FFA THET F1 § A& qFTA, THET
gt 1 1 TY FF | qgF@ 9d
Fq g f& s e uxy femv d
™ ® 1 Ag Far fRem § eReT !
g H A swMal g oug W 9§
SrAar qIgAr et St & far epeEw
g 9T fAar | 3W F HRIAT AT
fe ag faqdT g @3 wg= w0 ggf
¥ a9 T

SHRIMATI MONIKA DAS
nataka): Found abandon=d near
check-post in Kalkaji area.

ot wiw FOO SR -
awmafy Sft, g @FEd A ¥  fw
At Wit FY gar F a4tz Iedlg
F e 9 fa ogw mew S
o AT ofwE wTww Y wsman
FW, afwq wmar g fa 6 ada @y
gt 27 3w N Wl ogw %
A gl gfqw # owwear gl
T ¥ %9 & 9= g2 1§ guF
FION F A A WEw fx fae
J® 9= agi & I gfaw sfagaz
FIAd @ & | mMa F wyaw =vgw
ff qar ag ot & f& zaary W

{Kar-
A
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afad AIFA F AN F JIET FF
W qF g W@ | IHT AT HTIFA
foar 1 @ wg S@ G & @
9 g% § foosma gfae 1 ard
SFEAT qT 90 2 | TAR! FATAH(L

Tg ®Al S R

o oy Fiq I A0 a‘:@"ﬂ'-—-—
& m’ra sear 91 fg 3gF a¢ §
ST Rt W IedE  BIN——u@ITd
¥ oor g fo aggwis ¥ feafey
# v eufzTal &1 gt TAT ¥
g dm wfsd s & 7 & ag’t
RICCUREECE AN (ECHR U e
UFASH FIT FAAAT AT gEL HFITA
& g max fadt w1 feZa et
T F AT AR IAE 4T { OWAH

FACTIG 11 F-1L O x

gifgd @@, W gfae s
#1 fgwifeanr F &y & T @7
wWar F90 & ¢ owdl awm usd
gfere mrav F1 faadt famfod -
3944 & 70-75 FE AW@ET T
R ®T F—IH T K FAE
g 3wt F1 gL Ft fgarag
3 @ & v g w1 IEOAHS FU
Fr o3z 9 g f& gy & oar
FET gw@we ushm  gfaw  "Ee
Fr fagifed zrodtdz w33 & fag
Fgdt &, Afea foedl grman T
¥ &gt ¥=A TAHC § wgi 9L UF
i fawen oA a@ g &
gye s a8 g€ & @ W A&
ge & ert FCEE RO I
FAT ATgA 2, ag § SO0 AT

E |

SHRI M. S. GURUPADASWAMY
(Karnataka); Madam Deputy Chair-
man, we are meeting under a pall of
gloom. What took Dplace yesterday
has shocked every one of us, not only
shocked, but shaken all of us. It is
not a matter which could bhe descri-
bed in so many words. Really, words
fail me to describe the dimensions of
this tragedy. We have not been able
to protect the life of our own collea-

r
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gue in the capital. Life in Delhi is
becoming g nightmare, a grave risk.
This is not the first tragedy which has
struck us. If it had been so, it could
have been excused. Delhi is witnes-
sing a number of such tragedies in
succession, Tragedieg are repeated and
repeated and before our own eyes.
This has added to the poignancy of
the situation. Here is a case where
security men have been provided to
protect the life of a Member of Par-
liament but they are not able to
protect his life. Men are provided
to protect him, but they cannot pro-
tect him. If they had no protective
force or security personnel, I would
have excused the law and order ma-
chinery that it wag not here and,
therefore, he died at the hands of an
assassin. It is not so. Security mea-
sures were taken in his case. but
what kind of security it was? They
were there in Tilak Nagar. They
won't follow him. where he went.
Madam, my friend, my colleagues here
have raised a few doubts, justifiable
doubts.. I do not know whether the

Home Minister is in a position to ans-

wer them at this stage, but as 3 Mem-

ber of Parliament, a5 a leader of party,

as an ordinary human being in this
country, I want tg be assured whether
I will get protection, whether a right
to life is still relevant in this country
and in his capital city. Delhi has
become a capital of crimes, not a
capital of government which ] expec-
ted. Apgain and again it has been pro-
ved beyond doubt that the law and
order machinery here is fragile, weak,
ineffectual, rotten to the core, but
nothing has been done by the Gov-
ernment to improve. This increases
the piognancy of the situation and
stalwarts are being shot, daylight
murders go on and the assassing go
scotfree in the capital city of Delhi.
Every day Members of Parliament,
politicians, leaders have to go to the
House to discharge their duties under
fear, threat to their life and the life
of their families, If this is the situa-
tion, I do not know whether we have
any law and order, whether we can
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depend upon the law and order ma-
chinery here. Again and again I
think the Home Minister has to make
statements here that this man was
killed or that man was killed. We
have to hear him and that is our mis-
fortune. Madam, without taking much
of your time or the time of the House,
I think the time has come {o write
an epitaph—I say the word ‘epitaph’
—on the law and order machinery of
lhis Government.

SHRI SUSHIL CHAND MOHUNTA
(Haryana): I want to join the other
Members ol this House in condemn-
ing the violent incident yesterday ta-
king the valuable life of Shri Lalit
Maken. My heart goes for his smal}
daughter. She has been orphaneq,
but she is safe. A very valuable life
has been lost. He was a young M.P.
with a very promising future. The
important thing as a result of this
case is that the Delhi police by now
should have known it where MPs are
residing, which of the MPg are resi-
ding mn their own houses. Police
should have also known about those
houses. Normally, many MPs live
in the hauses allotted to them by the
Parliament Committees. But some
M.Ps. are there who have their own
private houses and live in those hou-
ses. There are noi many. Thos=2
nameg should be with the police. Es-
pecially so in the case of Lalit Maken
because he beloings to Delhi. Riotg took
place in Delhi in November and it is
possible that people may have har-
boured .some sort of illwill against
him. Or heing a trade union leader.
it was possible that he mighi hav.
some people who may be thinking ill
of him. The police should have been
on the guard that such a life should
be prolecled wherever he goes. There
sheuld have been an intelligence net-
work around him. Tt is not very di-
flicult, People do it in other coun-
tries. But here time and again we
are facced with the problem where a
precious life is lost like this and the
police rcaches the scene after the as-

[ RAJYA SABHA ]
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sailants escape and nobody 1s able to
wdentify them. I think the working of
the police should be gone into again.
priorities should 'be fixed and guide
lines given as to what actually they
should be doing regarding those per-
song at least who are Members of
Parliament or occupying important
positions, or whose actions may, to
some extent, be considered as contro-
versial. In their case, their move-
ments should be kept a track of and
their lives made safe. Afler all the
way it. has happened sends a shiver
down anybody’s spine. Iy can he
anyone. Sometimes crimes are also
commitied with the aim of just get-
ting into headlines. ‘A M.P. shot at”
or “killed”. Those people can be ta-
ken care of.

I would not say much more on this
except that the police must be cautio-
ned that it must keep track of the
addresses of the M.Ps., their possible
movements also. It should not be di-
ficult with these walky-talkies eve-
ry 100 or 200 yards away.

st @iTer  amt (39T uIW)
ifgsz & 3@ FMI I]W W AT
Fgg GFT g |

i gl T Wgen o I AT
AT A4 § @ U W e
femfac gor fam § 1 &t we &
AU I, METT M3 L@ g

I AT H Ry ¥ fE o oa
gt 7 oofgm @Sl 7 fEEmd #)
arsgl 7 wan fagils s @

T gwEnd sfafar g, ag #
Hq& S H AAAT [IESTE

SHRI GURUDAS DAS GUPTA (West
Bengal): Madam Chairman, the blow has
again been struck. A tragedy has again oc-
curred. The cult of violence has again raised
its head. Therefore, on behalf of my party,
the Communist Purty of India. T express
our deep sympathy and sorrow at the co-
wardly murder of our colleague, Mr, Ma-
ken. and his wife,

But let me be very clear, Madam, we
not only express sorrow and our mourning,
but we express our deep sense of indigna-

~d
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tion and anger because an ulr of helpless-
ness has crept into the city of Delhi be
cause of the constant failure of the law-

enforcing authority in this city. It is a mat--

ter of national humiliat.on that the citadel
of power has become a den of criminals.
I would only ash our Home Minister to
tell us clearly how many lives are going
to be lost before Delhi Police administra-
tion comes to senses and takes upon itself
the responsibility not only of finding the
criminals after the crime is committed, but
tzhes upon itself the task of preventing the
crime before it is committed in this city
oi Delhi.

SHRI ViSHWA BANDHU GUPTA
{Dethi): Madam  Deputy  Chairman, 1
would like to ask the Home Minister to
find out whether he has any plans for put-
ting an “Eye in the sky”. that is, a heli-
copter with commandos, to be able to guide
.the operations of the police as it is being
donc in most modern cities. In New York,
London and so on, they have this police
helicopter always available, which could
be in radio contact with vans. This shooter
could probably have been apprehended pro-
vided it could be seen from the air be-
cause they are able to act quickly, they are
able to land where the culprits may be, and
there is a better chance of protection for
all people. Thank you,

SHRI S. W. DHABE: Madam Deputy
Chairman, it is with great anguish and sor-
row that I mourn the loss of my colleague,
Lalit Maken, who was an eminent trade
union leader. When Mr, Devaraj Urs was
the Congress President, Lalit Maken was
the President of the Delhi PCC(U). A stal-
wart who fought for the cause of the wor-
king classes fearlessly, the loss is all the
more of the trade union movement and
the working classes. It is unfortunate that
such a man has become a victim of
assailant’s  bullet.

There is a siory which 1s told. 1 would
like 1o hnow why, when such an eminent
trade unionist was working in Kirti Nagar,
armed guard was mot provided at his other
res.dence which was his place of opera-
tion. In fact, all hs activities were there
only and he used to go there often, But
the armed guard was posted at the official
residence. T want 10 know whether the ar-
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med guard accompanied him to Kirti Ne-
gar or only stayed at his official residence.

On behelf of my party I pay my tributes
to a great trade union leader of our coun-
try.

SHR] S.B. CHHAVAN: Madam Deputy
Chairman, 1 can well understand the fe-
elings of resentment which hon. Members
have expressed on this very sad incident
which occurred in Delhi. It will be very
difficult for me to say anything more and
I may say at this stage that whatever in-
formation was possible for me to give, I
have already given. Anything more than
what | have already stated will create pro-
blems and adversely affect -he investigations
which are going on. In fact, it is the duty
of all of us to see that the investigations
are properly done and the culprits are
brought to book.

There are one or two things about which
I would like to clarify, One is about the
scooter which was snatched away on a
previous cvening. It has been located in
Western Extension Area, Karolbagh, about
four to five kilometers away from the
scene of the incident in Kirti Nagar.

AN HON. MEMBER: Not Kalkaji?

SHRI S.B, CHAVAN: This is the auth-
entic information that I have. Some of the
hon. Members were asking me as to whet-
her information which I have supplied is
more authentic or the information which
they have read in the newspapers is more
authentic.

SHRI PARVATHANENI UPENDRA
(Andhra  Pradesh): Not  authentic, ex-
haustive and, in that sense, whether you
have given anything more thar the news-
papers.. .. (Interruptions) ...,

SHRI S.B, CHAVAN: 1 have been pa-
tently listening to  whatever you said.
... Unterraptions)y . .. Just listen to me; T
will come 1o that point.

One of hon. Members has said that the
Home Minister has made a statement that
armed guard was provided while the pa-
pers said that the armed guards were with-
drawn, Which of the two is correct js the
point, to which 1 am trying to reply—not
the other aspects, So, the authentic infor-
mation that I am giving is, at the official
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residence armed guards have been pro-
vided. One head constable and four con-
stables were posted there, Now, the sub-
sequent point which hon. Members are in-
terested in finding out is, are the armed
guards ~supposed to follow the persons
whom they are supposed to protect? I think
we are trying to confuse between the two.
One is the armed guard which is given at
the residence, and the official residence
was one thing where they were shifting.
Actually the entire shifting was also not
completed. A part of it was shifted. An
armed guard was provided. There is one

more.

SHRI GURUDAS DAS GUPTA: Was
the security guard accompanying Mr, Lalit
Maken withdrawn on the 25th? That is the

point.

SHRI S. B. CHAVAN: 1 am trying to
explain the position. The armed guard pro-
vided at the residence was not withdrawn.
He was there. So, the question of follo-
wing the person dose not arise.

SHRI PARVATHANENI UPENDRA!

The question is about the security guard
accompanying the person, the body guard.

SHRI S. B. CHAVAN: Have patience to
some extent, I am also coming to that
point. There was a P.S.0., Personal se-
curity Officer, 'who was provided by the
Delhi Police during the genocide week
which was celebrated all over Punjab.
There was a threat, and the perception of
the Delhi Police was that he might be one
of the targets. The information given by
the Additional Commissioner of Police to
me is that during this week, PSOs were at-
atached with Mr. Lalit Maken during the
ghallughara week. The PSOs were with-
drawn and posted on other duties after
the ghallughana week was over. The de-
cision to post the PSOs and to withdraw
them was taken by the Delhi Police itsclf
on the basis of its own assessment, MHA
or the IB was not involved in this deci-
sion. So, this is the factual position, T am

giving you.
Hon. Members have been asking me
about some of the aspects.
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PROF. C, LAKSHMANNA: Was the
police aware.. .

SHRI S.B. CHAVAN: I am not sub-
jecting myself to any cross examination.
Whatever information I have, I have tried
to give to the House, to the extent it is
possible. If it is not available with me, 1
cannot possibly supply it to the House,

Another point which was raised, and
very rightly, is what is being done about
improving the law-and-order position jn
Delhi. Other points raised are about the
recommendations of the National Police
Commission and also about the Srivastava
Committee which was appointed and
whose report we have received by the end
of February, 1985. These are the two re-
ports that we have. About the National
Police Commission— I think the hon.
Member is a Member of the Consultative
Committee—I explained the position that
out of all the recommendations, there were
85 recommendations which concern the
Central Government. Out of 85, we have
taken decision on 70 recommendations,
and only 15 recommendaticns are still
there which require some kind of consuita-
tion with either the State Governments or
other administrative Ministries, due to
which these 15 are pending. and we hope
that very shortly we will be taking decision
even about those 15 points which are still
requiring our attention.

SHRI KALPNATH RAI: Tmplementa-
tion?

SHRI S. B. CHAVAN: They have been
implemented. Most of the recommendations
of the National Police Commission, which
concern the Central Government, have
been implemented. About the rest of the
recommendations which are the concern
of the State Governments, we have re-
quested all the State Governments to €X-
pedite kindly the scrutiny of all these re-
commendations and to see that they are
implemented as early as posssible,

SHRI PARVATHANENI UPENDRA:
Are they implemented in Delhi?

SHRI S. B. CHAVAN: Yes, yes. When
[ say ‘Central Government’, I will have to
verify which of the recommendations are
because, according to my infor-
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mation all these 70 recommendations have
been implemented by the Central Govern-
ment, and the Central Government also
means the Union Territory, If there are
any of the recommendations which they
have not been able to implement, certainly
I will check up, and we will then have to
inform the hon. Member which of the re-
commendations are still pending for imple-
mentation.

1. N ~

The Srivastava Committee recommenda-
tions have been received, and those which
did not involve any financial commitments
have been accepted by the Government,
and they are being implemented. About
6.00 p.M. other recommendations, finan-

cial implications involved, We

have to refer these cases to ihe

Ministry of Finance to obtain
their approval. After the approval is re-
ceived irom the Ministry of Finance, the
rest of the recommendations will also be
implemented. The important recommenda-
tions are: To increase the strength of the
police force in Delhi; to create more police
stations and to provide them with more
equipment so that they can tackle the si-
tuation and ensure that the kind of atmos-
phere which has been created can  be
avoided to the extent jt becomes possible.

Every time it is expected of the intelli-
gence agencies; and T think it is very diffi-
cult for intelligence agencies, because they
have to collect the information from sour-
ces which they cannot disclose. The infor-
mation is being passed on to the authorities
concerned who are proposed to make them
operational. This is nothing new. After the
accord with the Akalis on the settlement
of Punjab issue, we had given clear ins-
‘ructions to all the State  Governiments
and Union Territories that there is a
section among the Akalis who are  not
happy with this kind of settlement which
we have reached. So, you should expect
some kind of a trouble. There should be
no relaxation in the security arrangements
which have been made. These are very
clear instructions. There is no question of
relaxing these instructions. Even before ins-
tructions were there, but this unfortunate
incident did take place.
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One hon. Memeber was pleased to ask
me:; whether the Government was aware of
the fact that a letter containing a kind of
veiled threat was sent to Mr. Lalit Maken
on the 27th and what action was taken?
According to the inforamtion supplied to
me just now, this letter was handed over
lo the police on 31-7-1985. This js the
information.

PROF. C. LAKSHMANNA: What was
the time? It could before the event or after
the event?

SHRI S. B, CHAVAN: In the chit sup-
plied to me just now, I do not have the
time. This veiled threat letter was handed
over to the police on 31-7-1985. It is a
matter of investigation and [ can assura
you that some of the police officers did
have the information, they were supplied.

Honourable Member, Shri Advanj Ji has
said that there was a police van and some
of the people had approached them and
the person in-charge of the police van re-
fused to send the information immediately.
Of course, he also got this information
from some source. I will have to verify it.
Unless I verify it , I cannot possibly say
as to whether the police acted in a correct
manner or they should have done their
duty in a different manner. So, unless facts
are verified it will be difficult for me to
say anything. )

SHRI PARVATHANENI UPENDRA!:
‘There was a delay of four days. How do
you explain it after the receipt of the
letter Y

SHRI S. B. CHAVAN: This is exactly
what I am saying. Suppose an hon. Mem-~
ber receives a letter, unless that letter is
handed over to some police offcer, I do
not think that he can possibly think that
this was the letter which was given to him
and he is supposed to act on it.

Yesterday, I got a leiter from one hon.
Member who received a veiled threat let-
ter. 1 gave instructions immediately to the
police officers that this is the kind of com-
plaint one of the hon, Members has made.

One ex-Member of Parliament  also
wrote to me about the threatening letter
which he received. [ immediately told the
police officer to see that proper protection
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is given. Now, I do not think that it is go-

ing to be possible to provide a squad, per-
sonal security to every Hon'ble member.
However, where a threat perception is
there, certainly, all these steps are necessary
but to expect that every Hon’ble member
should be provided with all these arrange-
ments is going to be a very difficult pro-
position. L do not think that this is going
to be possible.

SEVERAL HON'BLE MEMBERS: We
don’t ask for this also,

-SHRI S. B, CHAVAN: | am just clari-
fying in the context of the point raised by
one of the Hon’ble members.

SHR1 R. RAMAKRISHNAN: Mr, Min-
ister, I said it for those who asked for
it. 1 didn't say for everybody.

" SHRI S. B. CHAVAN: Those who asked
for the same and where according to the
Police, the threat perception is there, if
1t is established, certainly, even  without
your asking, it has to be provided, But
if one asks, certainly, it is the responsi-
bility of the police officer and if they are
satisfied that the threat is there, they will
have to provide whatever protection is

considered necessary. These are all  the
. points.
SHRI GULAM MOHI-UD-DIN

SHAWL: Our question was if Tilak Marg
residence had security guards, then why
although it was well-known that he used

. to hear public from 8 a.m. to 10 a.m. in

Kirtinagar any guards or security officers
were not present at Kirtinagar?

SHR1 GURUDAS DAS GUPTA: Sir, we
are interested to know about the security
of the common people, citizens living in

.Delhi. We are interested to know what

steps you have taken to ensure law and or-
der in Delhj itself not only for VIPs and
VVIPs but for common people also.

SHRI S. B. CHAVAN: 1 think one of
the guestions to which I should really react
is about why is it that security guards were
provided only at his official residence and
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not at Kirtinagar? I think, the  hon’ble
member is aware of the fact that this js
the information which the police officer has
given to me. It is published in  the news-
papers that npot only at Kirtinagar but on
different days, he also used to meet people
at different places. So, the security guards
could be provided at one place where he
used to stay. If for one hour or two hours,
you have to po out for meeling people
everywhere, it is going to be difficult to
provide security guards. All the seven days,
he used to meet people at different places.
If it was only at Kirtinagar, I could have
understand it but if it was going to be at
seven different places, then, of course, it
is very difficult. .,

SHRI VISWA BANDHU GUPTA: He
has not answered my question whether
helicopters and police escorts are to  be
provided?

SHRI Y. B. CHAVAN: I am happy that
the Hon'ble member has given this sug-
gestion. This will have to be properly sc-
rutinised.

PAPERS LAID ON THE TABLE—contd.

1. Notifications under sectiom 159 of the
Customs Act, 1962 aad related papers

II. Notifications of the Miaisiry of Fin-
ance (Department of Revenue) and
related papers

THE DEPUTY CHAIRMAN: Now,
Mr. Janardhan Poojari to lay the papers
on the Table of the House,

SHRI JANARDHAN POOJARI: Ma-
dam Deputy Chairman, with your permis-
sion, T beg to lay on the Table of the
House: »

I. A copy each (in English and Mindi)
of the following Notificetions  of
the Minisuy of Finance (Department
of Revenue), under section 159 of the
Customs Act, 1962, together with Explana-
tory Memoranda on the Notitications:—

(iy Notification No. 240)85-Customs,
dated the 1Ist August, 1985. exempting
low phosphorous pig iron, having phos-
phorous content not exceeding 0.1 per



